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section 188 IPC as he contravened the
prohibitory order under section 144 Gr. P.O.
promulgated by a competent authority by
raising slogans and staging demonstration in
favour of recognition of Bangla Desh.

Today he was tried according to law and
I found him guilty of the aforesaid offence
and sentenced him to simple imprisonment
for one day."

REFERENCE TO STRIKING DOWN

BY THE CALCUTTA HIGH COURT

OF SECTION a (a) OF THE INDUS-
TRIAL DISPUTES ACT

SHRI DWIJENDRALAL SEN GUPTA:
Sir...

MR. DEPUTY CHAIRMAN : Only for one
minute, as permitted by the Chairman.

SHRI DWIJENDRALAL SEN GUPTA: Mr.
Deputy Chairman, Sir, I want to refer to a very
important question that has arisen because of a
recent decision of Shri Shankar Prasad Mitra,
Judge, Calcutta High Court. He has held
section 2(a) of the Industrial Disputes Act to be
void. As a result of that more than 500 pend'ng
cases of dismissal and discharge where the
individuals approached the Government and
the Government in turn referred to Tribunals
for adjudication are now going to be struck
down. Sir, you know it is a matter of law. The
Industrial Disputes Act has defined what an
industrial dispute is, but the Government, in its
wisdom, wanted to expand the meaning of the
term 'industrial dispute' by introducing, by way
of an amendment, section 2(a). The question is
that a discharged employee has a right to raise
an industrial dispute. Now the question whether
section 2(a) was valid or not was raised in the
different High Courts. Three High Courts have
held that it was valid, the Calcutta High Court,
unfortunately, held that it was invalid.

Now we have two things before us. I would
particularly draw the attention of the Law
M'nister, the Labour Minister, and the
Minister- for West Bengal Affairs Mr.
Siddhartha Shankar Ray, to take up the matter
because the individual is not interested in an
appeal as he has not
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the means, or, possibly, he has not even the
intention. But we are all concerned with the
meaning of the term. When a legislation is
struck down, who should contest it? The
Government was a party to that. So, I would
request the Government to take up this matter
in appeal or, alternatively, to refer the matter to
the Supreme Court for getting its opinion
whether section 2(a) of the Industrial Disputes
Act is valid or not.

SHRI ARJUN ARORA (Uttar Pradesh) ;
Sir, it is a very serious matter and I support his
request.

THE FINANCE (NO. a) BILL, 1979

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN) : Sir, I beg to move :

"That the Bill to give effect to the
financial proposals of the Central Gov-
ernment for the financial year 1971-72 and
to provide for the levy of foreign travel tax,
as passed by the Lok. Sabha, be taken into
consideration."

Sir the Budget proposals have now been
before the country for about 9 weeks. The
basic approach underlying the proposals in the
Bill was outlined in my Budget speech and the
details of the specific provisions have also
been elucidated in the Explanatory
Memorandum circulated to hon. Members
along with the Budget papers. The hon. House
also had an opportunity to discuss the Budget
in the course of the general discussion and also
during the debate on the Appropriations Bill.
My task on the present occasion is, therefore,
fairly simple. With the permission of the
House, I shall confine myself to indicating the
broad approach to economic and social
problems underlying the proposals in the Bill
and also explaining the modifications which
the Bill has undergone during its consideration
in the other House.

As explained in my Budget speech, the
proposals in the Bill are based on certain broad
principles, which are that the tax structure
must be simplified and rationalised in such a
manner that burden of assessment for the tax-
payer as well as the tax collector and the
opportunities for evasion are minimised; the
overall burden of taxation must be
distributed amongst
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the different sections o the community in
such a manner that, in the process, there is an
appreciable scaling down of the concentration
of economic power and reduction in
inequalities in income and wealth; and the
incidence of the fresh imposts should not, as
far as possible disturb the general level of
prices of essential commodities. In translating
these principles into action, I have tried to
harmonise the requirements of additional
financial resources not only for development
but also to meet the heavy burden thrust upon
this country in the shape of an unprecedented
number of refugees from across the border,
and the objective of achieving economic and
social justice so as to fulfil the rising
expectations.

In the field of direct taxes, the proposals in the
Bill are aimed mainly at raising additional
revenue, widening the area of tax incentives
for development of technical know-how and
technical services, both for export and use
within  the country, streamlining the
administration so as to gear it for
effecting speedy recovery of tax arrears
imposing restraints on business expenses so as
to reduce income dispariaties, and plugging
loopholes in the law leading to tax
avoidance. One effect of these proposals
will be to place a virtual ceiling on unearned
incomes at levels which are lower than last
year. Under one of the proposals in the Bill,
the deduction available in computing
business profits in respect of expenditure on
providing salaries and perquisites to company
directors and also employees generally,
will be subjected to certain ceiling limits. In
the case of a director of a company or a person
having a substantial interest in it or any
relative of the  director or such person, the
Bill originally proposed to place a
ceiling limit of Rs. 72,000 for the year. This
provision has how been modified by the Lok
Sabha to apply the ceiling on a monthly basis
at the rate of Rs. 6,000 per month or part of a
month comprised in the period for which the
expenditure is incurred by the company.
Under another provision in the Bill the
deduction for  expenditure incurred  on
payment of salaries or provision of
perquisites to employees  generally will be
limited to R”. 5,000 per month in respect of
salary and an amount equal to 20 per cent
of the salary or Rs. 1,000 per month, which-
ever is less, in resprct of perquisites. In
applying these ceilings, expenditure in-
curred by the employer in making  con-r
ibution for the employees' benefit to
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a recognised provident fund, etc. or in
providing home leave travel concessions or
family planning facilities to the employee will
not be taken into account. Under a modification
to the relevant provision made in the Lok
Sabha, these items of expenditure will now be
excluded in applying the limit over the
deductible amount of expenditure incurred by a
company in providing remuneration, benefits or
amenity to an employee even where he is a
director of the company or a person having a
substantial interest in it or to a relative of the
director or such person. Further, in the case of a

person who is a mere director for a part of the
year and director-employee for remaining part

of the year, the aggregate deduction to the
company in respect of the two periods taken
72,000.

Another provision in the Bill originally
limited the deduction up to Rs. 3,000 in respect
of income from investments in specified
financial ~assests such as Government
securities, company shares, bank deposits etc.,
to individuals and Hindu undivided families
only. This provision has since been modified
so as to make this deduction available also to
married couples, governed by the system of
‘community of property' in force in the Union
territories of Dadra and Nagar Haveli and Goa,
Daman and Diu, who are treat ed on a par with
individual for certain other purposes under the
Incom-tax Act.

In the realm of wealth-tax the bill proposes
to make certain modification in the rate
schedule. One of these modifications is that
wealth-tax will hereafter be charged on the
entire net wealth of an individual and H'ndu
undivided family where it exceeds the
exemption limit of Rs. 1,00,000 in 'he case of
an individual or Rs. 2,00,000 in the case of a
Hindu undivided family. Apprehensions were
expressed in regard to this provision that it
may discourage construction of house property
for being let out on rent by persons of
moderate means and also cause undue
hardship to them where the rent from such
property is almost the sole means of
livelihood. With a view to obviating any such
side effect and to give a relief to middle-class
people, provision has now been made in the
Bil' so as to extend the exemption from
wealth-tax, hitherto available in respect of one
residential house belonging to a tax-payer up
to a value of Rs. 1,00,000 to such a house even
if it is let out on rent.
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Accordingly, the value of one house or part of
a house will be excluded from the net wealth
up to Rs. 1,00,000 regardless of whether the
house is occupied by the owner for his own
residence or is let out on rent.

I now turn to the proposals in the Bill
regarding indirect taxation. I shall fust deal
with Customs duties.

It was represented that the Custom duty of
ioo per cent, ad valorem on imported staple
fibre would affect the textile industry harshly
in so far as cellulosic staple fibre is concerned,
as it is being imported to meet the cotton
shortage in the country. I have, therefore,
reduced this duty to 30 per cent, ad valorem. A
notification giving effect to this change in duty
has already been issued. I have also announced
the fixation of tariff values for assesment of
imported dry fruits, which, apart from
eliminating the disparities in the incidence of
duties caused by different modes of
assessment, will also partly reduce the burden
of duty.

Coming next to Central Excise duties, I have
given utmost consideration to the smaller
manufacturer's and  announced  certain
concessions to  benefit them. These
conncession include exemption from excise
duty for non-power operated units producing
compounded lubircating oils and greases a slab
exemption on the basis of valu= 1 :nits of
clearances in respect of manufacturers of
electric horns and reduction in the rate of
processing duty in respect of independent
processors who process cotton fabrics without
the aid of power or steam, with a simultaneous
extension of the compounded levy scheme to
such processors.

I have also substantially increased the
exemption limit up to Rs. 5 lakhs of clearances
in a financial year in respect of small
manufacturers producing ready-made
garments, and bolts, nuts and screws. In the
case of readymade garments, according to the
original proposals, the levy was confined only
to such articles manufactured with the aid of
power and sold under a registered trade mark
or brand name. However, some of the lead'ng
manufacturers of ready-made garments, with a
view to avoid payment of Central excise duty,
started deregistering their brand names. | have,
therefore, had to make certain mod‘fications in
the existing definition.
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In the case of bolts, nuts and screws'
necessary clarification regarding the precise
scope of the Tariff item has also been issued to
the effect that it shall include only such bolts,

nuts and screws which are exclusively
fasteners and have no functional utility
otherwise.

Apart from meeting the objective of helping
the smaller manufacturers, I have extended
reliefs in other cases also wherever called for.
One of these is the concession granted in
respect of certain special boiling point spirtis
with the nom'nal bo'ling point ranges of 55 to
115° and 63 to 70° C which are used in the
manufacture of rubber products and solvent
extraction oils respectively. In the above case,
I have brought down the rate of duty from Rs.
845 to Rs. 425 per kilo litre (nearly half of the
present level) subject to certain procedural
safeguards. I have also granted exemption in
respect of Oxygen used in the manufacture of
steel and fertilisers.

I have restored the pre-Budget rate of 10 per
cent ad valorem in respect of electrical
procelain insulators as a measure of reducing
the cost burden on rural electrification
programme.

I have also exempted 16mm. Cinema-
tograph projectors intended for the display of
films of educative value in the field of
education, health, family planning and
agriculture.

Wherever the trade felt difficulties in the
matter of assessment on ad valorem basis, 1
have also fixed tariff values.

As a gesture to the feelings of the house-
wife, I have also reduced the rate of duty on
pressure cookers from 20 per cent to 10 per
cent ad valorem.

Apart from the reliefs and concessions
relating to the proposals made in the Budget, I
have also exempted cigars and cheroots from
excise duty in the hope that this industry
which is mainly in the cottage sector and
h'gh'y labour intensive but has been of late,
declining, will revive.

As regards the foreign travel tax, I have
revised the rate of tax from 20% to 15% in
respect of Standard first class and 10% in the
case of Economy or Tourist class. I have also
announced certain concessions in this levy in
respect of certain classes of passengers like
students, scientist, employees of airlines and
shipping
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companies who are allowed to travel abroad free as
part of their service conditions, and persons
travelling in the inaugural flights against the free
tickets granted by the airlines companies. All these
exemptions relate to travel by Economy class. Deck
passengers on approved pilgrimages would also be
exempt from payment of the tax.

These are some of the points which it thought I
should explain at this stage. I shall commend this
Bill for the acceptance of the House.

The question was proposed.

SHRI MAHAVIR TYAGTI : Shall we get a copy
of the statement?

MR. DEPUTY CHAIRMAN He
has made a speech. Shri Ghinai.

SHRI BABUBHAI M. GHINAI (Ma-
harash.Ua) : Sir, I have gone through the Finance
Bill as amended by the Lok Sabha and the various
speeches made in that August House, particularly
the statements of the Union Finance Minister. I have
also listened very patiently to the speech which he
made just now before us.

While speaking on the Budget during the general
discussion in the Rajya Sabha earlier, I said that the
provisions of the Bill went against the welfare of the
people and would hamper economic development.
Even the Bill, as modified now, is no better. Indeed,
the amendments that have been made arc mostly
marginal, and where the levies have been sharply
reduced, reveal the poor home work that was
opg'ally put in befo-e pitching upon the level of the
levies. How else could the duty on cellulosic staple
fibre of cheaper variety reduced to 30 per cent from
100 per cent, ad valorem, or the duty on special
boiling po'nt sprits and solvent "extract'on oils
reduced from Rs. 845 to Rs. 425 per kilo litre or cut
in duty on pressure cookers by half be explained? If
the duties on maida and coarse cloth were
withdrawn during the general debate on the
proposals, presumably they were levied only to
make a show of sweet reasonableness later. In other
words, they were never seriously meant.

Let me substantiate my po'nt further. The Finance
Minister disclosed a Budgetary provision 0C Rs. 66
corores for the refugees from Bangla Desh. This has
been completely utilised even before the
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ink Was dry. Only a few days ago cons‘dera-ble
publicity was given to Shri Chavan's intention to
come up with one or more supplementary Budgets.
His latest statement in the Lok Sabha the other day
is something different. It is to the effect that he will
find additional resources by tightening the tax
collection machinery. Allowing for the fact that no
Finance M nister's Ayes* are Ayes and Noe's are
Noe's, the gyrations of Shri Chavan are
extraordinary and in the extreme. He is no chicken
to politics or administration, but I cannot help
feeling that a seasoned veteran I'ke him is either
playing a deep game or slipping in foresight and in
effort. In either case Parliament has every right to
compel him to be both franker and more efficient.

To the layest of men it was obvious that the
allotment of Rs. 60 crores would not be adequate.
To-day at the rate of Rs. 4. 50 per head Government
is spending nearly Rs. 4.5 crores per day. The assis-
tance from international organisations is not up to
expectations. This is another instance
toshowhowsl'p-shoed the ground Work of the
Finance Ministry is.

Shri Ghavan said that some of the Budget levies,
notably on maida and coarse cloth, were withdrawn
because the prices of these things went up
immediately after the proposals were announced.
Was the pries rise so unexpected? Thee is another
new issue that has cropped up. Have the prices come
down after these levies were withdrawn? There are
remote areas where in spite of radio and other mass
media the Government's dec’sion takes time to reach
and where tax reliefs, and price reductions take even
more time to produce results.

Another important po'nt to which I would like to
draw the attention of the House is that the principle
accepted by Government for prospective legislat'on
in the field of taxation has been ignored by amending
certain provisions with regard to taxation of jewellery
retrospectively The amendments moved by some
Members of the Lok Sabha have been negatived
because the Finance Mnister does not want to lose
hardly Rs. 7 crores revenue expected from this
provision under the head 'Wealth-tax'. May be
revenue is required but it is unfair to completely
ignore the difficulties which the assesses will face. I
am of the convinced opinion that the Supreme Court
judgement should not have been reversed with
retrospective effect in the interest of public good and
on grounds of justice, equity and fairness.
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It is argued that the rates of corporation tax have
not been raised. Does it mean that the corporate
sector has been spared? Not at all. If one were to
persue the Budget proposals, it is clear that the
effective burden of taxation on companies has been
sharply increased by raising the rate of surtax on
company profits, diluting the'tax holiday'for new
industrial undertakings, curtailing the list of priority
industries, reducing the tax benefit to

those that remain, imposing aiP.M.
ceiling on the remuneration

of the company employees and, above
all, by the advance notice of tenrfnation of the
development rebate from May 1974. The Finance
Minister has expressed the view during the debate on
the Finance Bill in the Lok Sabha that at the present
stage of our economy, development rebate is not
necessary. He has, however, indicated that there
might be some better conceived tax incentives for
encouraging industries in certain selected industries
or those in backward areas. Why cannot he reveal his
alternative proposals? After all, there is a thing like
cash-flow which has to be worked out and provided
for by any prudent entrepreneur. Industrial
undertakings in the private sector are not run like
those in the public sector without forethought or
planning. Moreover they cannot fall back on the
Nasik Press or the power of taxation to find moneys.
I would like to u'ge that it is wrong to think that the
development rebate is no longer necessary. Some
such tax allowance obtains even in developed
countries. In our own country the history of
industrial development duWngthe last 17 years can
be traced to a large extent to development rebate.
The arguments that industrial development had
reached a stage where fiscal aids are no longer
needed do not carry conviction. For one thing, as I
said a moment ago, tax incentives, corresponding to
the development rebate, are found as a permanent
feature of the tax systems of many developed
countries. For another, industrial development in
Ind'a has still miles to go before it could make a
marked dent on widespread poverty and unem-
ployment that threatens economic and po'itical
stability.

The Finance Minister has expressed his concern
at the rising prices after doing his best to increase
prices. He has made a strong plea for strengthening
the consumer movement to fight rising prices of
commodities of daily use. He has further
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gone to the extent of stating that this should be a part
of the 'Garibi Hatao* programme. This high-
sounding programme, no doult, yielded rich political
dividends at the time of the last general elections.
The public were assured of the accomplishment of a
miracle of removal of poverty which great men like
Jesus Christ and Mahatma Gandhi dared not
promise. Jesus Christ, in his compassion, cried out
that the poor would be always with us and the
mahatma prayed for strength to wipe out every tear
from every eye. The bumptious assurance of the
ruling party has come to roost now. The prices are
shooting up day by day and there is no limit. Most of
the increases in prices have been due to the
Government's fiscal and monetary policies. Without
doing anything on their part to halt the prices, asking
the consumers to organise a resistance movement is
nothing but a mockery of the situation.

I have no doubt that if economic growth and
distributive justice are to be ensured there is need for
having a fresh look at the tax policy and the
expenditure pattern. Few will deny that Government
needs resources for infra-structure projects. Also, the
more the public investment, the larger the sphere of
activities of the private sector and, therefore, greater
all round activity. There are many areas where the
private sector cannot, in view of the large finance in-
volved and other ideological and political reasons,
enter the field. Actually, today, there is no conflict
between the private sector and the public sector. In
fact, one has to supplement the other. But an
important consideration here is that proper
managament is crucial for success of both the
sectors. The public sector undertak'ngs should run as
commercial undertak'ngs and should earn a proper
return on the capital invested. These projects arc
financed by the exchequer and any mismanagement
will throw undue burden on the capital invested.
These projects are financed by the exchequer and
any mismanagement will throw undue burden on the
taxpayers. An investment cannot be considered more
productive simply because it is made by the public
sector. What is important is that output per unit of
investment is maximised both in the public ~ and
private sectors.

I am happy to note that the Minister has already
announced some concessions in regard to the excise
levy on ready-made  garments. Exemption has
now
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been given up to a production of Rs. <j lakhs.
However, I strongly urge that even now the
Government should consider total exemption,
from excise duty of ready-made garments ;
otherwise, it will lead to splitting up 0C units
bringmg inefficiency in the manufacturing
sector and even malpractices. Exports will also
suffer because people will have to approach
Government for grant of rebate of excise duty,
etc.

I am firmly convinced that there is

need for appointing a committee to
enquire into the tax structure
and the  expenditure pattern

of the Government. The committee should be
asked to suggest such tax measures which
while being growth-oriented, will also ensure
distributive justice. I would, however, like to
warn that without growth there could hardly
be any distributive justice.

Thank you.

MR. DEPUTY CHAIRMAN : The House
stands adjourned till 2.00 p.M.

The House then adjourned for
lunch at six minutes past one of
the clock.

The Hou?e reassembled after lunch at two
of the clock, The VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) in the Chair.

SHRI MANUBHAI SHAH (Gujarat) : Mr.
Vice-Chairman, Sir, I rise to support the
Finance Bill moved by the hon'ble Finance
Minister. Sir, when the Budget Proposals and
the Finance Bill were moved there were both
adverse and favourable reactions in the whole
country and in the two Houses of Parliament.
Some people described the proposals
contained in this Bill as anti-growth and which
will not promote the economic development of
this country. Others thought that it is not
sufficiently radical or socialist as to justify
what flows from the massive mandate given
by the people of this country to the ruling
party.

Sir, from whatever I have studied in this
Bill 1 consider that for the first time in the
economic history of this country since
independence. The Finance Minister has
brought a Bill and the propoals in the Budget
which lay, as a first step, firm foundations of a
socialist order, also
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maintaining growth points at all levels as well
as social justice in the distributive sense. |
will elaborate my point.

Sir, for the first time there is an income
policy and a wealth policy which are
fundamentals of any Budgetary Proposals
because, after all, no single Budget can change
the economic structure of the country, there
will have to be several Budgets through wh'ch
the ruling party and the successive Finance
Ministers can tell the country what type of
society they want to build in this country.
Therefore, if we take Chapters III, IV and V of
this Bill, they clearly lay clown that in the
proposals of Income Tax and Chapter V,
dealing with Wealth Tax, there is clear
stipulation that nobody will have an annual
income of more than Rs, 60,000 and, with the
amendment passed by the Lok Sabha, it will

be on a basis of mom lily income of Rs.
5,000 as ceiling.
This does not mean that this really

symbolises allthe money that nn indiv dual
earns. There are other sources, illicit, black
and all that, which are plagung the economy
of this country as they plague the economies
of all countries in the world. I would urge on
the Finance Minister to bring the most
stringent measures in this session and in the
sessions to come to see that the parallel
economy of black money is properly
controlled, regulated and eliminated in the
long run.

THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN) You would give your
suggestions also on how to do it ?
SHRI MANUBHAI SHAH : At the

appropriate time, I would certainly do it. The
Finance Minister has already promised that he
will be bringing in a series of str-'ngent
measures.

SHRI PREM MANOHAR (Uttar Pradesh) :
Why didn't you implement them when you
were in the Government?

SHRI MANUBHAI SHAH We have
implemented and yet it grows. My dear friend
must know that it cannot be done in one day.
When some measures are taken, there are
counter-measures taken by these people.
Therefore, eternal vigilance is the price of
democracy and in a democratic set-up you
cannot ignore the new trends that emerge. My
point was that for the first time a well
balanced, rational, scientific method of income
and wealth policy has been stipulated to
achieve
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a socialist order. I only wish that the third
leg of that policy which really hurts the
economy of this country, namely prices—
that is, inflation and inflationary tendencies
in the economy—should also be simul-
taneously regulated so that a rational
income, wealth and price policy may be
eevolved over the coming years.

Looking to the wealth tax, I myself
advocated to the Finance Minister after
the mid-term poll that a capital levy
of 15 to ao per cent may be imposed to
remove the disparities of wealth existing
between the very rich and the very poor in
this country and that if the tax authorities
find such a capital levy not easy to ope-
rate, a steep wealth tax-and by
coincidence the same rate of 8 per cent,
has been brought in—may be imposed so
that within a gene-ration or in less than a
generation, much of the disparity in
income and wealth could be removed.
Therefore, whether some people like it
or not, this is the first time that a
scientific attempt has been made to see
that the disparities in wealth and income
between the too rich and the too poor are
abridged. The yawning gap which was
all the time enlarg'ng due to new
technological processes coming into the
different apparataces of production is
be'ng sought to be abridged by a proper
wealth and income policy. Of course, it
may not satisfy entirely the rightist
elements who think that this type of taxa-
tion is anti-growth, or the extreme
radical section who want expropriation or
levelling by one stroke. I would I ike to
tell them that with the measures laid down
in this Budget, we should be able to
achieve an egalitarian society by stages
provided they are accompanied by various
other measures to which I would like to
refer later. Talking of wealth tax, it was a
lacuna in the past that jewellery which
was declared by the Supreme Court
as household jewellery was exempted
from wealth tax. It was a very big
loophole and I had occasion in the last
four years to write to the successive
Finance Ministers that wealth for
purposes of tax must include not only
built-up property or fixed assets or
working capital or capital at charge, but
also jewellery Dbecause though ac-
cording to H'ndu law it can be considered
as household effect, we cannot
allow this type of exemption which can
run into crore.s of rupees. I know of
people who purchase jewellery not
for Rs. 5 lakhs or Rs. 10 lakhs,
for purposes of deco"ation or religious
or marriags purposes, but for h'd'ng
or concentrating wealth. Therefore, for
the first time, the

Finance Minister ha'"s brought the entire
jewellery under the definition of wealth. 1
have read it again and again and I am fully
satisfied I'hatit will cover practically every
form of jewellery. So, this p'ugs the
loophole. Likewise, the excess weight given
in the past to share capital or equity
participation by way of exemption from
wealth tax has also been removed. I would
urge upon the Finance Minister only one
point, that is, the corporate investment of
Rs. 1.5 lakhs in equity share has been
permitted to be excluded from the wealth
tax. But the small man in this country is not
yet accustomed to the company law. He
goes by the proprietary firm or the
partnersirp firm. Any investment by a small
man, a wo lector an artisan or a craftsman
in a partnership or prop'ieta'y firm should
also be permitted to be exempted from
wealth tax. Suppose a person has got a
small factory for mak'ng shoes.

Or somebody is making a bolt and he has
invested Rs. ij lakhs or Rs. 2 lakhs or Rs. 3
lakhs and immediately he will be subjected
to wealth-tax in an  unfair and
indiscriminate manner while in the cor-
porate sector, the bigger people in private
limited and public limited companies get an
exemption either by way of fixed deposits
or long-term deposits or equity shares or
preferential shares, debenture, or bonds. So
we should also add—if not now, in future
amendments to come— that all small-scale
units which are either built up by
proprietary firm basis or partnership basis,
if anybody has invested in that up to Rs. ij
lakhs, they will be treated on a par as far as
exemption is concerned for the purpose of
wealth-tax. Then about the inequity which
has been built up, due to oversight I am
sure, developing countries' attention has
been focussed to more growth of the
corporate sector. The corporate sector is
more vocal and while I welcome this sector
and I do not grudge the exemption given to
them, the small-scale sector, not knowing
the d'fficult economic procedures of
Company Law, is still going in for pro-
prietorship and partnership and they also
attract less income-tax. And that is why
they prefer it. If investment in the small-
scale sector, which is the basic policy of the
ruling party as well as the country to g've
preference to small-scale sector, is further
promoted, if exemprion from wealth-tax is
given also be investments in firms and
partnerships and proprietorships. . . .
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SHRI A. G. KULKARNI (Mabharashtra) : To
private limited companies also.

SHRI MANUBHAI SHAH : Under the existing
law it is already there for private limited and public
limited companies. But partnership and proprietor-
ship are different. . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : This is a point which
the Minister will take note off.

SHRI MANUBHAI SHAH : I hope so. I have
also urged upon the Minister in my private talks. Mr.
Ganesh and Mrs. Rohatgi are here now and I do
hope that she will convey these feelings of mine to
the Minister, and I hope these will be shared by the
House when this subject is further elaborated.

Then, coming to the other aspect of the Budget,
here is a Budget Which provides for rationalisation
of taxation. This is an aspect which had escaped
many people's attention. If studies are made in depth
of Chapters III, IV, V and VI, the previous lacunae
which had confronted us in the past, have also been
tried to be streamlined and from that angle also
though it is a small matter, this Budget has removed
many lacunae which otherwise were good loopholes
for evading tax because one of the sources of
blackmarke-ting was the tax evasion and tax
avoidance. Both are evils which we feel should be
removed. This Budget has tried to do it.

Now I come to the proposals embodied in this Budget
as regards perquisites and other mutters. While I
welcome the definition that has been made—Rs.
1,000 or 20 per cent as the prescribed ceiling,
whichever is less, this afternoon 1 am glad that
the Finance M'nister made it clear that it is not 20 per
cent or Rs. 1,000 but whichever is less, and
au'omaticaliy the perquisites will be regulated by the
income, salaries, wages, earned by a person—.in this
assessment also it is necessary for the House and the
honourable Members and others to take a close look
that per-clu itesdo not become another type of
evil because even though it is Rs. 1,000 or 20 per cent
there will be many lacunae wh'ch, of course, those who
are familiar with companies and their working, can
easi [v appropriate, and that type of loopholes should
also he avoided. I do hope that | in future it will be
looked into.

[RAJYA SABHA ]
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Then I come to the question which Mr. Babubhai
Chinai raised. I wrote an article , when the
Budget was presented, saying that the Budget will
reduce the disparities, that it is a socialist Budget.
Many friends of mine in industries, because 1 have
been connected with industrial groups in this
country, wrote to me, "Why are you
welcoming this proposal....?" As a matter of
fact, as regards development rebate I was a Coauthor
who put it into the Statute Book in '954-55-
Thereafter, the whole structure has changed.
Twenty years ago or seventeen years ago we were just
an infant country in industry. We were only an
infant at that time. When Mr. Chinai says that there
should be  development rebates as part of the
growth, he forgets that India has moved a great
distance today even though we do not have much of
industry in the sense of absol tte value. One-sixth
population of the world has got less than t per
cent, or, to be exact, 0.8 per cent of the gross domestic
products from industrial origin on a global basis. Even
though we have qualitatively and quantitatively
moved a great deal, now a stage has come—and for
the last four years I have been repeating to the various
people >n authority that a selective view should be
taken. When I was in the Government I  took  this
view that a  stage has come—when development
rebate should not be allowed to spread too wide over
the whole orbit that the sense of priorities is entirely
lost. Before this amendment came, that development
rebate was admissible at 35 per cent or 25 per cent.
But it cannot be on all sectors of the economy.
Whereas what we want today is the growth of elect*
onics, may be. the growth of fertilisers, may be, the
growth of a certain amount of basic heavy industries

may be. the growth of certain types of raw
materials, which are today to be imported.
Budget can be a potent instrument for

development, if development rebate is selectively
used by giving accelerated depreciation on selecting
basis. If a new expression can be used, I will say that
selective promotional assistance should be given to
industries in backward areas, to industries of priority
character and to industries which are basic to trie
country's import substitution effort and to industries
which are very capital intensive. The modern, new.
automatic, scientific, and technologically mature type
of industries are all h"gh capital intensive industries.
Therefore, my request to the Finance
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Minister is to use th's development rebate in a
selective way. Take an industry like shipping.
We are an infant in shipping to have a tonnage
abound 3 millions is absolutely a matter of
shame. We should have : least 10 millions or
12 millions tonnage we have 21 per cent of the
cargo goinT under the Indian flag. Therefore
shipping still requires a further boost fijr years
to come till we achieve 50 per cent of the share
of the national cargo. Therefore, it can be
selectively given. Capital industries wh'ch are
basic in pro-duc'ng raw-materials for the other
industries should be given accelerated de-
preciat'on. Likewise, as an exponent of small-
scale industry, I would say that the small
industries can be given development rebate.

I consider this withdrawal of development
rebate amounting t0 Rs. 68 crores a year as a
great gain to the exchequer. Very few people
have probably studied this. Wh'le the budget
has shown on the positive side the revenue it
will get from taxes, the saving from
development rebate wh'ch was gomg as a sort
of gift to the b'g corporate sector helping them
to concentrate more and more wealth. The
removal of development rebate has added this
sav'ng to the national exchequer. This is a big
amount which can be used to help small-scale
industry by g ving it accelerated depreciation I
wou'd make a comprehensive suggestion to the
Finance Minister. The development rebate
withdrawal is welcome. I know my friends in
the industry are already annoyed with me for
taking this view. I have taken that view for the
last five to seven years. We have reached a
stage where if more selective use can be made,
this will be a potent instrument to growth. In
other wjrds, State patronage must be p.operly
g'ven so that backward regions are developed
There are backward areas in Orissa; the whole
of U.P. have only very few industries and so
also Rajas-than. There are many districts in my
State of Gujarat which are more backward than
many other backward areas in this cou>it":y. So,
it is not a superfluous way of help'ng them.
Tak'ng district by district we can find out which
are backward arecas. Even in Maharashtra,
Bombay is a ve-y big city, but there are many
backward areas.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You have taken more than 15
minutes.
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SHRI MANUBHAI SHAH : I will be
grateful if you give me some more time.

I was saying that selecting grant of
development rebate is a potent instrument for
growth and we should not shed any tears over
its withdrawal from the general application.
The only thing is that it requires to be more
selectively and more scientifically studied so
as to give that instruement a potency in
backward regions and in certain other regions
fom the disparity angle. For instance, small-
scale industry and some growth pomts in large
scale industries require promotional assistance.
We sometimes see that development rebate
given for cement industry is used for putting
up an art silk fabric unit. Development rebate
given for textile was used for scomething
which is less important....

SHRI A. G. KULKARNI : For cinema
house.
SHRI MANUBHAI SHAH I am

not giving names. Some people consider
certam things very important.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No cinema house support.

SHRI A. G. KULKARNI : I am not
supporting. I an saving that it is bsing
misused.

SHRI MANJ3HAI S.IAH : Why should
Public Sec or also lose ? Take Heavy
Electricals or some other factory where the
return is 5 per cent during the gestation period.
These public sector plant are paying taxes.
Their needs also require to be properly looked
into so that the performance of public sector
units is improved. Whatever may be their
performance now, they are suffering from the
handxap of capital intensive industries. The
Heavy Electricals involving an investment of
300 or 400 crores of rupees can be given
accelerated depreciation.

Now I come to excise and customs duties. [
am very greatful to the Finance Minister for
one thing. On behalf of the small-scale
industry, Shri Kulkarni and many of us in this
House and the other House have been
continuously writing to him that the budget,
Which was prepared after the great vote we
got, contains certain proposals which were
non-conducive to growth. Particularly,
small
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scale industries would be hurt by them. On behalf of
the small-scale industries, I would congratulate the
Finance Minister for exempting them upto the sales
limit of Rs. 5 lakhs per year, for instance, units
engaged in making, bolts, nuts, screws, garments
etc. This concession should be extended to the
whole small scale sector.

Sir, in the coming Budget, I do hope that this very
welcome feature which has been now accepted in this
Budget will do good. Sir, there are persons whose
turn-over has expanded beyond five lakhs per year.
Now, this gives protection, say, to the extent of 10%
or so. I can give you the example of Guest Keen
Williams who are manufacturing bolts and nuts. It's
production is Rs. 12 crores. There are other factories
where the turnover is more. At one time I have seen
that the big companies were purchasing from the
small-scale sector units by paying fantastic prices
and here we had to intervene, persons whose
investment was 20 lakhs or 50 lakhs were buying
factories from them, so as to prevent them from
producing. That is to stop production. There are
monopolistic tendencies and it does not only become
by growth, but also by preventing the growth of the
small-scale sector. So, Sir, this 10% is a double-
edged weapon which helps the Government's policy
of socialism by (a) getting revenue and (b) giving
protection to other industries so that the growth rate
is more. Therefore, I would suggest a more rational

[RATYASABHA]

pattern of Excise Duty. We welcome it and I
congratulate the Government for the 'garibi hatao'
programme which has been really brought into this
Budget and it should be further expanded.

Lastly, Sir, some friends have said that t'li; is not
growth-oriented. Now, Sir, Ri. 150 crores has been
provided in this budget as additional expenditure, as
investment, in the current Plant. If you take the
revised estimate, last year there was a shortfall of Rs.
108 crores. Therefore, the net budgetary effect of
growth is Rs. 258 crores extra which has been pro-
vided for in the present Budget for matters of
growth. Therefore, to say that this Budget is not
growth-oriented is not. correct if you take the
budgetary provisions 1 1 growth. I do not want to
take the time of the House, Sir. But I would say that
tin's Rs. 258 crores as also been widely spread on
different sectors. An amount of 75 crores of
rupees has been provided
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for employment, Rs. 25 crores for the educated
unemployed and Rs. 50 for
others.

Here, Sir, I would like to urge on the Finance
Minister to look into the problem of employment,
because, Sir, if an unemployed person or a youth
coming out of a University or coining out of his
house aged about 19 or 20 years, finds that he has no
job, he feels terribly frustrated. We have about 14
million people as unemployed or under-employed
in this country. The jobless youths do not feel proud
to be citizens of this country. It is, therefore,
necessary that there should be a National Surcharge
for employment. Sir, the total revenue provisions of
the Central and the State Governments come to
Rs. 4,390 crores, both Central Government—
and State Governments-wise and if a 5%
Employment Surcharge is imposed, we can easily
get that extra Rs. 200 crores per year without any
extra burden, because a person who pays an amount
of 1 lakh or a person who pays an Excise duty of 1
lakh would not mind, for the sake of the poor people
in this country who are jobless, paying Rs. 5,000
extra. We have already raised so many surcharge. If it
is termed as the National Employ" ment Surcharge
and is funded separately into the Consolidated Fund
of India, they will be able to carry on the employment
activities  of rural bias, of agricul'vial bias, of
industrial bias, for giving employment to the millions
of people who are unemployed in the villages and
also to the millions of educated unemployed in the
urban areas. We must have a centralised type of
approach, a flexible approach, in the States as well
as at the Centre. Unless employment and job
orient' on i s really built into the system of
production and the system of the economy, we cannot
solve this problem. Sir, I would say that apart from
the influx fo refugees which will come to six millions
or eight millions or ten millions, wc have the
excessive growth in the labour population coming to
the labour market, which is due to the huge
population in this countiy. In spite of family planning
to which we are adding about 1 to 11 crores every
year in this country, we will find, as a result of the
present employment situtation, th.: atthe end of
the Fourth Ph n, ir. spite of a massive investment of
Rs. 25,000 crores, we will have ten million more
unemployed and not less. The present backlog is
not going to be reduced. It will rise to 24 million
jobless people at the end of Fourth Plan. Therefore,
Sir, u is a challenge and
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if it is not accepted, the Naxalite activities, the anti-
social activities and dissatisfaction of a higher order
among the rural and the urban population will increase;
and more particularly among the flower of this nation,
the 20 lakhs or so of the educated unemployed coming
out of the Engineering and other various institutions.
Even the graduates are about iwo lakhs among the
educated unemployed. Sir, the present Live Registers of
the Employ- | meat Exchanges show that two lakhs are
there and about eighteen lakhs of othei educated
unemployed are there. Therefore, it is necessary,
though the Finance Minister has been kind enough and
the Prim? Minister has adumbrated the 'garibi hatao'
programme, that employment must be considered the
central and focal point of all of our activities and
greater attention and more resources, over and above
the Rs. 75 crores, should be given.

With these words, Sir, i do commend to the House
that the Budget and the Bill present, for the first time,
a really scientific and rational approach in terms of
national growth, in terms of investment, in terms of
bringing down the disparities in wealth and
concentration of wealth, in terms of promoting the
small-scale industries and in terms of larger growth
and investment in the economy. I am sure, Sir, that
this Budget and this Bill now proposed would be able
to lay the foundations of a good socialist order for the
future of this country. Thank you.

SHRI D. THENGARI (Uttar Pradesh”: Sir, I am
sorry to sav that the Government has not yet taken
cognizance of some of the basic and long-standing
demand* of workers, though the Government expects
them to work hard for the prosperity of the country.
For example, the workers'demands are that the right
to work should be included in the Schedule off
Fundamental Right in our Constitution, they should
have A security of service, the need-based minimum|
wage, initial pay of a Class IV or unskilled worker,
the wage differential based upon the scientific
process of job evaluation, linking pay packet with the
cost of living index, conversion of wage boards into
tripartite forums, treating the bonus as deferred or
supplementary wage so long as there is a gap between
the living wage and the actual wage; since the
Government is unable to check the price line, fair|
price shops for wage-earners, introduction of 40
hours work, passing legislation on gratuity and unem-
ployment insurarce ar.d evolution of
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a comprehensive integrated social security scheme,
promotion of industrial housing to be tackled on a
war footing, etc. As a matter of fact, workers'
co-operation should be encouraged and the
employers who are not willing to offer housing facili-
ties to their employees should be charged with
specific housing tax and the amounts recovered from
such housing tax should be handed over to the
workers' cooperatives for this purpose.  There are
various irdustries that are undergoing a crisis—
textile, engineering, sugar, etc. ~ We had long back
urged upon the Government that as in Great
Britain, so in our country also a system of efficient
audit should be introduced in all these three
industries. In the case of engineering industries, tfce
heavy excise duty on steel does not enable the
engineering industry to maintain price level of its
products. Therefore, such excise duty should be
withdrawn or reduced. = We had further demanded
(hat in every sector, whether private, public, co-
operative  or  otherwise, there  should be
progressive liberalisation of industries, by which I
mean that the labour of every worker snould be
evaluated in terms of share and the worker made
a shareholder, contributing his labour and thus having
his voice in the decision-making process— decision
making even on important matters like deployment
of capital. And in this way he should be made to
feel that he also has a vested interest in the industry
as much as the employer orthe Government.
We had further demanded that a separate provision
of public administrators should be created with
statutory recognition: that arbitration boards,
with workers' representatives included in them,
should be there to settle-all industrial disputes instead
of allowing them to  linger on under
adjudication*. So far as textile mills are concenn d,
the process 01 sick mills being taken over by the
Governmen' and then  handing them over to the
original employees was severely condemned by the
workers' representatives. And today we find that a
number of textile mills ihat are sick are still waiting to
be re-started by some agency or the other.

At this stage. I want to make a particular reference to
the Usmanshahi Mill at Nanded in Maharashtra.
There in the le between Haridas Mundhra and his
creditors the Mill was closed down, and the day
before yesterday all the workers and all the
citizens of Nand d observed 'Nanded B:. r.dh'
simply to express their sympathy with the demands
of the
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workers. The Mills should be taken over by
the Government and started without any
further delay. Regarding development rebate,
workers are of the view that small-scale
industries, industrial corporations and our
young electronic industry should be given the
benefit of development rebate but not the rest.

Industiial housing, as I was referring, is also
necessary to restrain the would be employers
from initiating any further industry without
previously making adequate arrangements for
the housing of their workers.

SHRI A. G. KULKARNI1
employment or housing?

: You want

SHRI D. THENGARI : Both.

SHRI J AGD1SH PRASAD MA'T HUR:
(Rajasthan) : Both.

{Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Order, order please.

SHRI D. THENGARI : The problem of
housing also leads to the problem of slums. We
are sorry to say that in the name of slum
clearance, workers are thrown out of their
houses. They should be improved and handed
over to workers co-operatives.

In the industrial sector we are confronted
with some of the major problems on which
decisions must be immediately taken. The
number one problem is the problem of
technology. It is obvious that western
technology cannot be suitable to our Indian
conditions and traditions and, therefore, in tune
with  our requirements an indigenous
technology, a Bharatiya technology must be
developed and, for this purpose, I urge up”n
the Government to considei very seriously
whether what is described as 'intermediate
technology' or 'sppropriate technology' could
be utilised for the purposes of the various
industries. I do not say that the intermediate
technology or the appropriate technology is the
only technology useful for the country. There
is no such technology which is universally
useful but, still, the utility, the efficicacy and
the advisability of intermediate technology or
appropriate technology in the case of different
industries should be scrutinized.

[RAJYASABHA]
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In the same way, we are also confronted
with theproblemol'tiiepatternofindustrial
ownership. I urge that there should be no
dogmatism on this point. Our considerations
and our decisions should be baser! upon
realism. There can be various patterns of
industrial ownership. There can be regulated
private capitalism; there can be State
capitalism and a co-operative sector; there can
be municipaiisation; even a joint sector and, in
some cases, even democratisation of some of
the industries as was done by Germany some
six years ago.

In Germany, a large share capital of 8oo
crore Marks in the industrial estates was
thrown open to the people on four conditions.
No. i : Every share was to be small. (2) No one
was allowed to purchase more than five shares.
(3) Only those who could produce low-income
group certificates were entitled to purchase
shares. (4) The employees of the industrial
estates got priority m the matter of purchase of
shares. So, this process of democratisation can
also be utilised in some cases, but a high-power
committee to go through the problem of the
patterns of industiial ownership should be
appointed and the problem should be decided
not on the basis of any prejudice or dogma but
on the considerations of pragmatism and
national prosperity.

The problem of location of industries also
has acquired considerable importance in recent
times, particularly because we are facing a very
paradoxical situation of over-urbanisation on
the one hand and rural unemployment on ihe
other. For this purpose, diversification of
industries is necessary; decentralisation of
procedures of production is necessary. Also it
is necessary to raise colonies in the vicinity of
big cities and allow people to occupy them on
appropriate charges, and also to develop
medium-sized cities with appropriate facilities
such as water, electricity, etc.

If in this way we take particular care about
the location of industry, it would be possible
for us to have a balanced picture of industrial
development. Even the ecological problems
suth as problems of air pollution, water
pollution would be minimised, if not
eradicated.

Then, while we are talking of industrial
sector, 'Sir, I cannot forget the fact that the
infrastructure ~ for  industrial  prosperity,
industrial growth is the growth of agriculture.
Even in the countries which are
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industrially advanced today, agriculture was
properly taken care of. It is a sad plight that in
our country agriculture has not received the
attention that it deserves. A number of
problems are there that must be tackled
immediately. Thts morning, hon. Mr. Shinde
had given us the recommendations or broad
guidelines of the Land Reforms Committee, but
there must be a comprehensive picture of the
whole thing. 1 im sorry tnit he has missed one
important section of our rural population—that
is the sharecroppers. They should be
immediately  protected by immediate
registration. Most of the actual cultivators have
no right as tenants today under various tenancy
laws. Also he has missed the point of
reconsolidation of land. We very much want to
know as to what Land Records Committee has
to say on this question because after the
redistribution of land there are uneconomic
holdings scattered all over the village areas and
uneconomic holdings that are not contiguous,
that are not compact, create problems of deve-
lopment. Ever service cooperatives canrot
render much service to such scattered
uneconomic holdings. In Egypt we know that
after the construction of Aswan Dam, lands
with uneconomic holdings were distributed to
landless labourers. The lands were contiguous
and therefore through the utilization of service
cooperatives uneconomic holdings could be
rendered economic. For the purpose of
rendering these uneconomic holdings into
economic ones, reconsolidation of land would
be necessary and the Government and this Land
Reforms Committee must take cognizance of
this particular problem.

Then, Sir, it is generally admitted that our
farmer or our vihage artisar or a small young
person trying to come up in the world in rural
areas does not get adequate loan facilities even
from the nationalised banks. Similarly, rural
indebtness is a very big problem and debt relief
measures are not being properly implemented
in different States. There should be a planned
development in a widespread manner.
Irrigation projects and those who are to benefit
from these irrigation projects should be
encouraged, should be enthused, shoula be
asked to participate in the process by giving
loans to State Governments on interest.

It is not as if only the Gevernment has to
impose rural reconstruction uv on the people
who are to benefit by power projects and
irrigation projects, but. they are not
implementing the projects for
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want of proper funds. In this case those who
are to benefit by such of these projects should
be asked to give loans to the Government and
to participate in the rural prosperity. This
voluntary enthusiasm should be created
amongst the public.

The net work of approach roads should be
extended to the maximum possible extent and
necessary transport facilities should be offered
to farmers.

The adultratkn in commodities supplied to
farmers, such as petrol, diesela kerosene,
lubricant diesel, fertilisers, insecticides, seeds,
etc. must be stopped. Supply of these
commodities must be pure. With this end in
view, the work of various agencies, such as
F.A.C.T., the National Seeds Corporation , oiJ
companies, etc. must be properly geared up.
For proper maintenance and utilisation of
tractors there should be sdequate provision of
standard spares, standard fuel and lubricants,
skilled mechanics, efficient drivers, etc.

Only such of the farm implements as are
certified by the ISI shovM be supplied to
thefarmes. Stsadysu”plyofelectricpower should
be ensured for the benefit of pumping sets run
by electric motoi sand the number of tube-
wells maximised. New farm machinery such as
bulldozers, levellers. etc. should be rented to
thefarmers by the State Governments durirg
the appropriate seasons. Firmers should be
saved from the exploitation of middle men io
far as prices oftheii commodities are
concerned. Where-ever FC1 has not spread its
network it is necessary to ensure that the
farmers are not deprived of the average prices
of food-grains and other articles as
recommended by the Agricultural Prices
Commission. It is further necessary to ensure
in such areas that the middlemen do not cause
d in cash payments and irregul irities in
payment. The schemes of cattle and crop
insurance should be taken up wi'hout delay.
The research institutes such as the ICAR, the
IARI should be required to bring down the
level of their research from the class level to
the mass level for day-to-clay purposes. A
central body or cell should be set up to bring
about proper coordination between the various
official and unofficial agencies dealing with
thr peasants' needs and problems. Agro-
industries or subsidiary industries must be
developed and there should be set up an
organisation to serve as a proper liaison
between the kisans or their organisations and
the Government. At the
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same time for the agricultural workers the
provisions of the Minimum Wages Act
should be extended to the agricultural
workers r the country and for village
artisans the marketing coopsratives must be
given utmost facility so that the spirit
cooperativism is inculcated among our
village artisans. I have just stated a few
points that need immediate attention of the
Government but one thing is certain that by
merely imposing plans or projects from
above no nation can be reconstructed- * If I
remember aright Mr. M- N. Roy had said at
one place, that wherever there is a.
revolution, the revolutionary cadres after tbe
revolution culminates into success and
convert themselves ir to bands of active
nation-builders. In our case such bends of
active nation builders are lacking and so
long as there is no sucli nucleus of active
workers who ate endowed with the spirit of
patriotism, it would no' be possible tor us 10
undertake programmes or plans of national
reconstruction. This is a problem and I do
not know whether it is properly within the
jurisdiction of the Finance Ministry but his
is a problem which must be taken up by ail
the patriots, irrespective of party politics.
Thank you.

SHRI A. G. KULKARNI (Maharashtra) :
Mr. Vice-Chairman, I rise to commend the
Bill for the approval of the House.
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What I wanted to say before being disturbed
was that sin.: : 'he Budget and the presentation
of the Finance Bill to this House much
water has flown over the political conditions
in this country. 'Tin-massive influx of
refugees and 'he political tension on our
borders have created major problems and
unbalanced the taxation propo-aN which the
Finance Minisd r hid suggested but as far as I
can sec | he scheme in the Bill is based on 3
or 4 planks which form the foundation of the
Finance Bill and the Budget is fn the right
direction. I do not think, without showing
any disrespect to any Finance Mini r, during
these 20 years anybody has presented such a
Bill. There have been only two occasions

[RATYASABHA]

{Mo. 2) Bill, 1971 128

—Ilast year and this ye?r—when the Finance
Bills were presented by the Prime Minister
as well as by Mr. Chavan—when it is seen
that a serious effort is made to lay a
foundation for a socialistic orientation of
the economy.

1 say that without nncour to anybody. If
you see right up from the Budget presented
by the Prime Minister last year and the
Budget presented this year you will find
that a serious attempt rs made to scale
down concentration of economic power,
reduce inequalities of income and wealth,
contain the level of prices, en more
employment and to accelerate growth of
the economy. Srr, my friend, Mr-
Manubhai Sbab has rightly said that the
Budget is socialist-oriented as well as that
it is an attempt made by the Prime
Minister! ast year and the Finance Minister
this year to lay a secure foundation of
socialist economy in the country as per the
manifesto issued by my party and the
massive mandate given to my party by the
people of this country.

One of the s ilient features of the
Finance Bill, as has already been stated by
Mr. Manubbai Shah is that a virtual
national income policy is in the niakirg
with a ceiling on income and a steep rise in
taxation which will level down the
inequalities and the concentration of eco-
nomic power. There is also a massive
transfer of corporate and personal savings
into the public sector which is expected to
create more resources. In this I along with
some other friends might have our own
reservations as to whether tbe public sector
will be able to deliver the goods but, Sir,
that is a matter for more discussion at party
level and for various other measures to be
undertaken.

Coming to the scheme of the Finance
Bill, first I want to approach the taxation
proposals and see what type of new
proposals are going to be made. Here also 1
am one with Mr. Manubhai Shah when he
says that we should first consider the
question of this development rebate. He has
rightly stated that this development rebate
has outlived its utility. Not only that;
notable persons aie of the opinion that the
development rebate has lo be on a selective
basis but the Bhoothalingam Committee
appointed by the Government has also
come to the conclusion that there is no
necessity now for the development rebate.
There is also another aspect of this
development rebate. The backward area and
various sectors in industry which are
highly capitalised still require the
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the protection of this development rebate. In
this connection I want to say one thing. The
Government and the country desires that the
small scale sector should be viable enough to
compete with the large-scale sector and
therefore this development rebate provision
should not be withdrawn for the small-scale
sector and I hope the Finance Minister will take
note of the feelings in the House as well as of
representatives of small-scale industries like me
and Mr. Manubhai Shah. In this connection so
far as taxation proposals are concerned I do not
understand how a thousand crores are still to be
recovered though the Finance Minister through
the Finance Bill and other measures has tried to
rationalise the taxation structure so that evasion
can be checked and avoidance will be
minimum. Here I am very sorry to say that the
services and the Administration in the Taxation
Department have to be streamlined. Ultimately
the big brass in the country know better the
technique and management of the Income-tax
Department while it is the poor small man who
while trying to tackle the Income-tax
Department suffers most and he is the casualty
in the process of collection of taxes.

Apart from this, only two days back, I think,
this question was brought to your noiice by me
and by my colleague, Dr. Mangladevi Talwar,
that about Rs. 500 crores of income-tax arrears
are due to be collected and about Rs. 200 or
250 crores of excise duty have to be collected,
if 1 am aright. In this connection the
Government usually promises that vigorous
efforts are being made, but the entire lacuna in
the taxation law is the recourse to courts. So,
some remedy must be found whereby recourse
to course is minimised. Nobody can say in this
country, when we are in a democracy, that
recourse to courts should not be there, but
recourse to courts has to be minimised by
certain measures, so that such large amounts,
which can finance a plan to meet the
unemployment menace in the country, can be
collected. These amounts should be
collected speedily.

Then, Sir, I would like to refer particularly
to the incidence of black money. Black money
is a scourge of this country. It is running a
parallel economic system\ A parallel currency
is being run by means of the black money and
at every stage it is being perpetuated by various
means. | do not want to pinpoint that this sector
is responsible and that fector is not responsible.
What 1 want to say is that black money has
grown to such heights.

5—13 RSS/71
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So many experts and industrialists always
profess that the steep taxation has created the
black money. It may be one of the reasons, but
it cannot be the entire reason. The basic reason
might be that national character has to be
developed at every level.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That is a very long process.

SHRI A. G. KULKARNI : You are quite
correct in saying that it is a long process. Steps
to check the growth of black money at various
levels are not being implemented...

SHRI PREM MANOHAR : You
advise your Government to remove scarcity
conditions and you will find that fifty per cent
of the black money will be tackled.

SHRI A. G. KULKARNI : You
advise Mr. Thengari not to create this labour
bottle-neck. Then , that will create more
employment. Black money is not only due to
controls. I will give an example. On cotton
yarn there is no control, but the textile mills are
charging more whenever there is scarcity. Thr
point is scarcity in this country has created
black money. Then, Sir, Mr. Prem Manohar
and I can claim to know how the industries are
working. I can say that besides scarcity other
types of attractions are there which are creating
black money. The pious hopes entertained by
the Government are not going to solve the
problem. I am also racking my brain from
yesterday. What shall I suggest to the
Government? Suppose the problem comes up
before me what shall 1 do?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That is more practical.

SHRI A. G. KULKARNI : Black money is
there. 1 think demonetisation and all those
things are only a slogan-type of suggestion that
will not carry us far. The point is that
production has to be increased. It goes without
saying, but at the same time some measures
will have to be evolved. In the twenty or thirty
minutes of my speech if I go on developing
this subject I will lose all my other points. I
only want to say that black money has to be
given special attention whereby we can take
recourse to steps which are more penal than
only be at the slogan stage.
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About the other two aspects, firstly |
want to deal with thej"unemployment problem.
As stated by Mr. Manubhai Shah, a sum of
Rs. 155 crores have been provided in the
Finance Bill for the yearly Plan. Then there
is the scheme with a provision of Rs. 50
crores, another sum of Rs. 25 crores has also
been added.  And there is a backlog in the
previous expenditure.  But all said and done.
I think a really truthfull implementation policy
on all these various schemes of employment-
orientation is necessary. For the development
of the small scale industry, the Government
has announced various schemes through the
assistance of the nationalised banks,
throughjfthe Development Commissioner of
Small Scale Industries. But actually a worth-
while effort I do not see— I am directly
connected with the small-scale industry—
whereby an educated entrepreneur coming out
and entering the field can undertake some
industrial activity. The difficulty seems to be
this.  All assistance is announced. But there
is complete lack of coordination right from the
supply of raw materials, finance and the
marketing side of the entire problem.
About the problem of the small-scale
industries and about the removal  of
unemployment, we only talk of theories,
about grand schemes. But actually at the
grass-root level the entrepreneur is faced with

immence difficulties  right from the
selection of occupation, the  scheme  of
arranging finance, connection of
electricity and marketing facilities.  For all

these things some coordinating authority is
required. In this connection I want to suggest
to the hon. Minister, from my experience of the
last 25 years in working in the small scale
industrial sector and attending to the various
Seminars of an all-India level. There are
many schemes like the rual industrialisation
scheme, the State Banks educated
employment scheme and also various
other schemes. I think, the biggest weakness
of these schemes is the absence of viable
marketing arrangements for the small scale

industries.  The Government should help
through  better =~ marketing arrangements,
through institutions like the STC. And

this arrangement should be made at the State
level also. It has got a federation of
marketing organisation at the Centre. But
unless at the State level also marketing
organisations are created, this  rural
industrialisation and educated
unemployment  problems  will not find a
solution. That is one of the important
suggestions in this connection.

[RAJYASABHA]

(M. 2) Bill, 1971 132

Sir, the funds suggested in the Finance Bill
are too meagre. | have worked out on my own.
What is the backlog of the unemployed at
present, even on a population basis?. I have
found out, if we want to provide for 200 days'
work at Rs. 3 per day minimum for a
population between 20 and 40, a sum of Rs.
5000 crores will be required over the plan
period. That means Rs. 1000 crores are to be
provided annually for removing unemployment,
for providing employment to a man or a youth.
In this connection I think. there are great
chances in the cooperative sector. Why I am
emboldened to say this is because the
cooperative processing activity and industrial
cooperative activity will find an out let to a
huge number of rural educated and rural
uneducated youths and it will really help the
Government in solving this problem. I find that
the marketing cooperatives can actually
immediately absorb many. There are about
27000 marketing cooperatives in the whole
country. Now there are Rs. 50 crores for the
rural employment scheme and also another 25
crores which you are providing. And the whole
scheme can very easily absorb many people, if
there is the injection of the required type of
incentive to the rural  sector in the
cooperative field.

3p.M.

That scheme can be floated by giving
subsidy to the co-operative processing societies
so that they employ educated people to manage
their co-operative processing activities which
are at present being managed by uneducated
people so that more viable and efficient co-
operative processing  activity will be
created.

A similar necessity is there in the case of
small industries also. Decentralised oppor-
tunities have to be developed in the rural areas
and for this purpose also agro-industry is a
better proposition for giving employment to the
population (Time bell tings) I will take
another ten minutes_

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) :Five minutes.

SHRI A. G. KULKARNI : In this
connection I have found out, if you want to see
that more purchasing power is generated which
will give more opportunities for selling
products to the small-scale industries you will
have to extend the marketing Act to the various
States. Sir, in this country very few States have
initiated the Marketing Act. At present the sale
and purchase of agricultural produce is done
through mandies by, what you call
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conceded methods of fixing price underhand
or. what you all, under the shirt system or
something like that. Actually, that is the rate
given to the agriculturists in the Maharashtra
State, in Gujarat, in Mysore also. With the
passing of the Marketing Act, y?e commodity
market is an open market and it is regulated
and it gives more purchasing power to the
agriculturists. These are, Sir, some of the
avenues.

Sir, I do not say that the Government has
failed in its attempt, because the Minister
himself has stated that he has initiated a
discussion with the Chief Ministers to tap the
rural rich people. Sir time has come when
agricultural income tax has to be put on the
agricultural sector which has become affluent
due to Government measures or irrigation,
development Of marketing, development of
commodity market and other types of activities.
So the time has come when resources are
necessary. It has to be made further broad-
based. The agricultural community which has
benefited by Government schemes has to be
brought within the ambit of this tax.

In this connection, the Government must not
go by urban economic approach, namely,
straightaway tax the agriculturists. Sir, to define
the profits made by an agriculturist is very
difficult because it all depends on various
factors which may not be inter-related. And,
therefore, for this purpose, a worth-while, a
practical scheme can be initiated where on
commercial crops per acre tax can be applied.
The Government should either amend the Con-
stitution or have negotiations with the State
wherein this money will come to the Central
Exchequer.

Similarly, there is another aspect. Sir the
Government has not got enough powers
because I myself have written a letter to the
Finance Minister about foreign money. I had
chance to go with a Parliamentary Delegation
abroad and I found that Indians, who have
earned millions of pounds and dollars, are
staying abroad in Africa, U. K., Europe, U.S.A.
and Canada. Now the Yugoslav Government
have shown the way. Why our Government
should not do the same thing ? It is a practical
scheme. It only says that any national of
Yugoslavia, who has got foreign assets, can
credit that amount in Yugoslav banks in foreign
currency. That amount will belong to him. He
can draw any amount. And experience has
shown that no Yugoslav national has drawn
more than 5-10 per cent of the amount.
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In India, because of the scarcity of foreign
exchange, it may go to 20 per cent or 25 per
cent. But if you want to get foreign exchange at
your doors, please request our nationals who
are staying abroad to bring their money and
open a foreign exchange account for each indi-
vidual who has foreign exchange, and allow
them to draw whatever amount they want, so
that this talk of brain drain also will not be
there. This brain drain is also a kind of export. I
am not at all shy when our people go abroad.
Let them go abroad and let them earn money.
But give them sufficient incentives to send that
money back and keep it in Indian banks, so that
they can also utilise it and the country also
will be benefitted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Thank you.

SHRI  A. G. KULKARNI : Only two
more points,  Sir. Regarding excise the
Government has really made rational efforts to
streamline the excise law, excise taxation, etc.
But, Sir, in his speech the Finance
Minister said that he has much to say about
the self-removal scheme enunciated two or three
years back. Sir, the self-removal scheme is
abused to the highest extent by the
industrialists in this country.  In the case of
sugar, for instance, how much has the recovery
gone down ? How much of it has been due to
geological reasons or reasons of fertilisers, rain
and so on ?  Sir, thj actual recovery in sugar-
cane is mpDrssscd and the entire mechanism of
the audit parties going to the factories and so on
is only an eye-wash. It does not help the
Government to collect the right amount of

tax.  Similarly, Sir, in the textile industry,
what is the percentage of fent? Under the
excise law, any piece-length  below 1.5

metres is fent. They take out blouse pieces,
shirt pieces and all types of pieces and they do
not pay excise duty or pay only minimum
excise duty and then these are sold as
finished products at fantastic prices.  That is
why I have suggested to the Finance Minister
that a review of this scheme has to be
undertaken and I thiak immediate measures
have to be taken in this  regard, because the
Government is losing a  huge revenue.
Similarly, 1 do not understand why the
Minister has given certain concessions to the
hand bleachers. 1 would like to tell the
Government that it will be losing a very huge
amount®* It is the traders who will take the
benefit. If the benefit goes to the small men, I
am prepared to support it. But it is the traders
who are swindling
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[Shri A. G. Kulkarni] and down the country and the entire
the Government, The cinema magnates and burden of his speech is, in essence, that the

mill owners in Bombay have put in hand
bleaching units.

SHRI BABUBHAI M. GHINAI:
What about Members of Parliament ?

SHRI A. G. KULKARNI :
Parliament also have put in.

SHRI BABUBHAI M. CHINAI :
wives  also.

SHRI A. G. KULKARNI : Their wives,
their fathers and their children also. You
know better.

Members of

Their

Sir, my last point is , what is the necessity of
excluding this art silk weaving industry? The
art silk weaving industry is protected by the
Government for the last two or three years. The
entire Budget system and the excise provisions
have tried to protect the art silk weaving
industry in this country. What the reasons are ,
I do not know. What is the justification for
putting the art silk weaving industry outside the
purview of excise? Ultimately art silk is a
luxury fabric, as you know. What is the
justification for excluding this industry ?

(Time bell rings).

Sir, I support this Bill. I take this occasion to
congratulate the Finance Minister and the
Government for laying this foundation for a
socialistic orientation of the Budget.

SHRI N. K. KRISHNAN (Kerala) : Mr.
Vice-Chairman, while discussing this Budget I
think it is necessary to take stock of certain
serious developments that are taking place in
this country and in the thinking of the
Government of India itself, and this is reflected
in the present Budget and in the reply given by
the Finance Minister in the Lok Sabha to the
criticisms made of the Budget there. While
there is a lot of talk about concentration of
economic power in the hands of a few being
removed and while the Constitution is being
amended—and  these  amendments  are
welcomed throughout the country— beneath all
this, some very ominous developments are
taking place which indicate that the
Government of India is sliding back even from
the mild anti-monopoly positions which were
sometimes taken before the/elections. Even the
Industrial Policy Resolution of 1956 is being
gone back upon. The Minister of Industrial
Development after the election has been going

up

whole philosophy and programme of the
Government today seems to be not to curb
monopoly, much less to eliminate monopoly,
but to appeal to the big monopoly houses for
their cooperation, to appeal *o them to be good
boys, to promise them more concessions and to
try to "regulate" them. It has already been made
clear that the monopoly houses would be
allowed expansion and entry into medium and
small scale  sectors. And this is being justified
on the ground of cost, efficiency, export
commitments, and location in backward areas.
In fact, the Economic Times the other day
commented that the policy of the Government
to check concentration of economic power is at
best becoming a policy of location
concentration.  The whole policy of allowing
mini steel plants in the private sector is just a
reflection of this.  As far as the guidelines for
conversion of loans from public sector financial
institutions into equity capital are concerr-ed,
the Finance Minister's policy hrs made it
clear that even the Dutt Committee's
recommendations have been totally ignored.
The conversion clause is being made  optional
and  discretionary  and applicable only
to future loans. A very big opportunity is
being missed of taking over the most profitable
monopoly houses without paying a single
paise compensation.

Now take the Monopolies Commission itself.
Reports have appeared in the press which show
that the Monopolies Comnvs-sion itself is now in
a state of crisis and the majority members of the
Commission themselves have started supporting
in a big way the grant of licences to large I
industrial houses and dominant undertakings.
The whole basis of the Monopolies Commission
is being questioned inside the Commission itself
and a big controversy is going on. Very
important questions involving the big Industrial
houses, Birlas, J.K. industries etc. all these are
now before the Monopolies Commission,
questions of mergers, questions of expansion of
monopoly houses, questions of new openings, all
these are before the Monopolies Commission
and it is in this situation that the very essence,
the very political basis of the Monopolies
Commission, is being challened by the majority
members of the Commission themselves.

In the case of oil we have a very clear case.
A total capital of Rs. n 1 crores was invested by
the three foreign oil companies and they
remitted profits of
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Rs. 225.96 crores in 1968-69, double I the
invested capital. And the whole anti-national
policy of these oil companies is very clear, the
part they played during the Indo-Pakistan war
and the black mailing which they are doing to
day taking advantage of the Bangla Desh
situation. And yet we are told the Government is
thinking, prevaricating, delaying; all kinds of
evasions are bering thought of, instead of
straightaway nationalising them.

As far as the policy of the nationalised bank?
is concerned, after nationalisation the facts of the
last two years clearly show that only a very
meagre share in the total advances of the
nationalised banks I has gone to the priority
sectors. The total advances rose by over Rs. 900
crores to nearly Rs. 4,000 crores. Yet advances
to the priority sectors, that is , small-scale
industry, medium industry and agriculture, rose
onlyby Rs. 458 crores to nearly Rs. 900 crores
which means that the monopolists, hoarders and
speculators still manage to corner more than half
of th; available additional funds.

Even here during the last two years, there has
been a slow down in the advances ; to the
priority sector. In the first year I after
nationalisation, 56 per cent of the j increase of
aggregate advances went to the neglected
sectors. In the second year I this
percentage has fallen down to 40 ! per cent.
Of nearly Rs. 3,900 crores of j advances of the
public sector banks in March this year, a petty
pittance  of \ Rs. 198 crores alone has gone to
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The price question has become the
most important question. The  Finance
Minister talked in the Lok Sabha about it.
What is his prescription? He said more
production and development of consumer
resistance and that also has been added as
another item in the gareebi hatao programme.
Consumer resistence is very good. I am
waiting to see how the Home Ministry is
going to react when this movement develops
in a big way throughout the country. It is
going to develop.  Another prescription is
more production. Very good. But how to
get more production? Rs. 4,500 crores have
been invested in the public sector and the
public sector is now being sabotaged. That
is my charge. It is being sabotaged by the
agents of the monopolists, and by
bureaucratic inefficiency and corruption.  If
you take the public sector projects and go
deeply into their working, you will see that
their production has fallen because of defective
supplies of raw materials, ancillary materials
and tools; bad machine maintenance;
possibility  of utilisation of production
capacity not solved by the management, delay
and sabotage of construction works in these
projects; no adequate supply of electric energy
and water in many public sector projects and
rotten and corrupt management. These are
the main reasons for low production and these
are the reasons which have to be tackled if
production has got to be increased.

Take the first two years of the Fourth Plan.

agriculture. | The needs of the agricultural sector The other day the Times of India correspondent
was placed by the Venkatappaiah Committee |hgs given facts about the Planning Commission
at nearly Rs. 1,500 crores in 1970-71. i discussions and it was made clear that as aganst
Small-scale sector has been starved and ! it got the targeted outlay of Rs. 1,200 crores in the
only Rs. 440 crores out of Rs. 4,000 I crores of first two years of the Fourth Plan, the actual
additional advances. The other J day the investment was only Rs. 950 crores and this Is
Chief Minister of Kerala was inaugurafing a i the core and heavy industries. What are the
scooter factory started by a  cooperative of feasons given by the Planning Commission
unemployed ~ engineers and technicians in the itself? It makes very strange reading. Shortfalls
Allepey ~ district. There he revealed that this largely because of delay in initiation of new
co-operative which is a very big instrument for Projects , inadequate preparatory work —on
giving employment to people , went from one ! Projects taken on hand for execution , lack of
nationalised bank to another nationalised bank @dequate I pre-con3truction investigation, delay

and could not get even Rs. 10 lakhs in civil works, delay in ordering plant and
equipment, escalation in estimated cost, and

delay in supply of planto and equ'p-ment and
shortfalls in respect of boh potential and actual
utilisation of irrigation benefits.

Mr. Vice-Chairman, the entire policy of the
government and the entire credit policy of the
nationalised banks have their effect on
unemployment, and prices. One can very well
imagine this "because advances are being given
for" hoarding and speculation activities and this
has aided in pushing up prices.

Sir, these are the reasons which the Planning
Commission itself has given for these
shortfalls in the Plan. And, what do these
mean? It is amazing, Sir. It is nothing but
absolute corruption, inefficiency and
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sabotage, on the part of those incharge at the
top.

Now, Mr. Vice-Chairman, Sir, if production
has got to be stepped up, as Mr. Chavan
pointed out, then you have to tackle it at the
root. Today, Sir, I must point out, in many
sectors and in  many fields there has been
deliberate sabotage and there has been the
creation of shortages and scarcity by the
monopolists in order to push up prices. There
is a talk of price h’ke in all industries, in the
coal industry, in the steel industry, in the paper
industry, in the textileindustry and in other
industries also. And, Sir, if this problem is to
be solved, the problem of production, anti-
monopoly action is needed and in stead of that,
in the name of production, the workers are
being addressed sermons. The workers have
been told that they must accept wage-freeze,

that they must work hard to increase
production, that they must work hard in
order to increase troductivity.  Therefore,

Sir, instead of t ackling the real question of
production j and instead of tackling the
management in the public sector projects and
preventing bureaucratic sabotage, the
workers are being given big sermons in the
name of production. In this connection, Sir, I
must point out one very significant fact which
has been given in the National Labour
Commission's recommendations.  In  the
recommendations  of the National Labour
Commission, it has been said that the
percentage of wages to value added by
manufacture has declined from 50% in 1950
to 40% in 1958, to 36.5% in 1964, the last
year for which such figures are available. In
simple language, it means that the rate of
exploitation of the workers has steadily
increased. Therefore, Sir, it is no use
sermonising the workers and talk'ng to them
about production. You have to tackle the
problem of production at it's real roots.
Therefore, Sir, the production problem is a"
problem of proper radical reorganisation of the
entire public sector managements, of
removing the agents ofthe vested interests and
the burea-uacrats and the monopolists from
them. Secondly, Sir, the problem of production
is he problem of statutory and compulsory
trade  union recognition, of collective
bargaining power for the workers, and of
ensuring that workers are given real control of
management at all levels.'

Now, Sir, take the question of prices' j I
have already told you that in many j cases
deliberate shortage has been created /
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by sabotage and that is the new tactic of the
monopolists in the new situation. Now,
take the question of black money. The Finance
Minister has said that it has to be tackled at its
source. What is the source of black money?
It is monopoly capital.  The whole history
of black money we know. It started in the
textile industry, if I may be permitted to say so.
Sir, in this connection, Shri Kandubhai Desai
himself has written a book years ago saying
that the entire starting-point of black money
was the textile industry and the corruption and
the fraud in the textile industry. Therefore, if
you want to tackle i t at i ts own source, then,
do not talk about evaluation of property and
other things today.  Take away the power of
monopoly. I must say, Sir, that I cannot
understand this allergy ofthe Government to
demonetisation. If crores ofrupees of black
money are going round in this country, I say,
the only sensible solution is demonetisation, in
order to check its operation.

Then, Sir, take the question of hoarding and
speculation. Now, the banks, the nationalised
banks, themselves during the busy season of
1970-71, advanced nearly Rs. 500 crores
against agricultural commodities and vegitable
oils, for speculation. Why cannot such
advances against agricultural commodities for
hoarding and speculation be forthwith stopped?
Then, the other thing is forward trading. In
some cases, Sir, forward trading has been
banned. But you know, Sir, the "Hindustan
Times" correspondent has given two days
back, full details of a very flourishing, illegal,
exchange operation here in Delhi doing illegal
forward trading in the banned agricultural
commodities and vegetable oils and, according
to him, on some days one crore of rupees
passes hands here in Delhi in this trade. And
such activity goes on also in Bombay, Calcutta
and scores of other centres also.

It is said to be one ofthe biggest rackets. Rs.
15 lakhs of unaccounted money changes hand
every day in the Fatehpuri building alone in
Delhi.

AN HON. MEMBER : Every day?

SHRI N. K. KRISHNAN : Yes. I am
reading the report :
"There have been days of "heavy

fluctuations in the market, when Rs. 1 crore
in cash reported by changed hands. .."

AN HON. MEMBER : What is the
Police  doing?
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SHRI N. K. KRISHNAN : That also | I have
got :

"It is not that the police do not raid the
building. They sometimes do. Yet
surprisingly a bell rings some 20 minutes
before the raid is due and everyone
disappears"

(Inlurruplian) Therefore, make the ban ! on
forwaiding trading really effective.

Then, Government are taking no steps to cut
down non-Plan and non- developmental
expenditure. The non-Plan expenditure in
1961-62 was Rs. 656 crores; in 1970-71 it
increased to 2,060 crores of rupees. It goes on
like that. Non-development expenditure has
also gone on rising like that. Civil expenditure
also has gone on rising like that. And
Government keep on talking all the time about
"economic discipline". The only thing they
mean by "economic discipline is to suppress
the demand of the Central Government
employees for more dearness allowance,
whereas hundreds of crores of rupees can be
cut dow'n in. non-developmental expenditure.
There, fore, this must be done
immediately.

Tax arrears themselves amount to Rs 1,000
crores—>56 per cent of income-tax and 26 per
cent  of corporate tax, for which the
monopoly houses are responsible. Who are the
main culprits in tax evasion? A weekly in
Delhi the other day has given some very
interesting facts on this question. According to
that weekly large number of | industrialists
whose group as a whole ! have assets of
Rs. 5 crores and more, according to the
Monopolies Commission Report, do not have
among them any members having an
assessed  income exceeding Rs. 1 lakh
between 1962-63 to 1964-65

AN HON. MEMBER : They have all
become  socialists.

SHRI N. K. KRISHANAN : Drastic steps
are needed to collect arrears and punish
avasion. The BanglaDesh problem j is
getting more serious.  And that's why J I say
that in addition to all these measures there
must be public control of all the major
essential commodities which enter into the
working class and middle class consumer price
index and they must be  supplied to the
common people at a reasonable prices.
Therefore, unless the whole policy , question is
properly reviewed and the pre- j sent
dangerous trends reversed, and unless j firm
action is taken against the monopolies, 1 to
check the rise in prices it is absolutely I
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no use asking the people for more sacrifices. In
the immediate future, we are going to face a
very serious situation. Already, an economic
crisis has stared in the U.S.A. 1970 in the
U.S.A. was a year of unprecedented inflation
and American economists have written that the
U.S.A. will try to solve this problem at the
expense of the developing countries. Nearly 30
percent of our exports this year will purely go
towards debt repayment. In sucli a situation, it
is necessary to seriously think of a moratorium
on all debt repayments involving foreign
exchange if this country is to be saved and
defended from the offensive of the capitalist
world market at this critical juncture. It is
necessary that the entire policy of the
Government regarding monopolies is changed.
It is necessary also that as the question of
resources mobilisation is concerned, the policy
that has been pursued so far has to be reversed.
Hereafter the resources will have to come from
a proper, efficient running of the public sector,
and from steep taxation on the Corporate sector
and the rural rich, besides action to unearth
black money, collect tax arrears and check tax
evasion.

The Finance Minister, probably in an
unguarded moment, said in the Lok Sabha that
he felt sorry that more taxes against the
corporate sector had not been levied. The
moment the Finance Minister's statement
appeared, there was a huge hullabaloo in the
Bombay stock market. And the very next day
the Finance Minister comes back and says
"No, no, no; no fresh taxation is going to be
made". He did not mean fresh taxation on the
common people; he was talking about taxation
on the corporate sector. This policy has got to
be changed and unless this policy is changed,
you cannot appeal to the people to make more
sacrifices, we cannot turn the corner as far as
the present economic situation in this country
is concerned.

SHRI M. K. MOHTA (Rajasthan) : Sir, at
the outset let me congratulate the hon. Finance
Minister for reducing some of the burdens in
the form of increased levy on articles of mass
consumption that he announced in the hon.
Lok Sabha the other day, although I cannot
help feeling that the reliefs that were
announced in respect of coarse cloth and
maida earlier were such that it leaves a lurking
doubt in the minds of many that from the very
outset these two levies were meant to be
nothing more than red
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[Shri M. K. Mohta] herrings which could
be drawn across the legislators and which
could later on be conveniently withdrawn for
receiving a lot of applause from Members and
the public. Having said this, I must make it
clear that the structure of taxation which the
Finance Bill presents is not as to promote
more industrial activity or to encourage
exports of the country to earn the much-
needed foreign exchange or to provide greater
opportunities for employment which is the
prime need of the hour.

W The main provisions affecting particularly
the corporate sector are not growth-erien'ed
and, far from promoting economic expansion,
they impose disabilities which are lihely to
retard growth. There is little to stimulate
industrial expansion or encourage exports or
open up increasing avenues of employment.

"'SHRI MAHAVIR TYAGI (Uttar Pradesh) :
Sir, the Treasury Benches have no one there
except the Minister. That is the interest that
party is taking in this matter.

SHRI BABUBHAI M. CHINAI (Ma-
harashtra) : Only two people in the ruing party !
They have no interest in the finances of this
country.

SHRI M. K. MOHTA : Sir, I refer
particularly to the three or four provisions
concerning taxation of the corporate sector
which are of a very far-reaching nature indeed,
namely, the advance notice regarding the
withdrawal of development rebate, tightening up
of measures against tax evasions, higher sales
tax on companies, reduction of relief to priority
industries along with the shorting of the list
of priority industries.

Sir, I would like to submit that the need of the
hour is 'increased production' and this increased
production ca» come only if proper fiscal
incentives are given to enterprises which venture
to come into the field, which are considered
essential for the economy of the country. This list
or priority industries should be such that all the
important industries or at least the more
important of those industries were covered. From
the action ofthe Finance Minister in reducing the
list, it would seem that we have become so over
developed in such industries that there is no
longer any necessity of providing incentives for
them. If one goes through the list of industries
covered by the priority industries, one would find
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that they have not included industries which are
essential for the growth oi economy. They are
mainly those which involve heavy investment
and relatively longer period. It wili naturally
hurt those who decide to set up a prioriy indu-
stry on the basis of given tax structure. Some
ofthe newly set up priority industries would not
even have reached the stage of profit making
by the time they were deleted from the list or
made eligible for reduced incentives. Sir,
human nature being what it is, incentives play a
very great part in human activity and this one
particular action on the part of the Government
I venture to suggest, would go a long way in
regarding the industrial and economic growth
of the country.

[(MR. DEPUTY CHAIRMAN) in the chair.]

As regards the development rebate, it
has not been properly appreciated by the
Government. The depreciation which is
allowed to industries on the historical cost of
fixed assets passed by such industries is not at
al" adequate or sufficient even to take care ofthe
modernisation or renovations, not to speak of
completely changing the old equipment with
new. The development rebate gives the
industries a little incentive and a little help in
meet'ng the high cost of capital equipment that
prevails today. The withdrawal of deve-
lopment rebate would be a step in the wrong
direction. Sir, I would like to submit that it
was not at all necessary to give such a heavy
dose if taxation to meet the requirements of
the exchequer. To start with, the deficit that
has been incurred by the exchequer is mainly
on capital account and should have been met
from capital receipts. It is a wel'-established
princ'ple of public  finance that capital
expenditure ought to be met from capital
receipts and the aim of the Government should
have been ecasily achieved by greater
reliance on loan operations, by stimulating
bank deposits, by taxing the agriculture sector
which is left untouched by reducing non-
developmental expenditure and by increasing
surpluses of the public sector.  Taxing of the
common man by levying excise duty on a very
wide front is not going to achieve for the
Government the aim of Garibi  hatao  that
has been paraded before the publ'c for such a
long time. Sir, I venture suggest that the
taxation structure, as it stands today, does
not give any incentive even to the small
entrepreneur to which a lot of lip service has
been paid by the Government from time to time.
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A small entrepreneur setting up a small
scale industry, that means industry having
fixed capital assets of not more than Rs. 7
lakhs with the aid of bank finance would
not be able to repay even his bank loans out
of his profits due to the very high incidence
of income-tax even on small-scale
industries. If Rs. 5 lakhs are taken as a
loan—Ilong-term or middle-term—Dby such an
industrialist and he has to meet the
repayment liability of Rs. 50,000 per year, it
will be impossible for him to meet this
liability because even if he gets a return of
20% on  investment which means Rs. i>
lakhs a year, after taxes he would left with
Rs. 44,200 1 the concern is  run as an
individually owned concern. If the
organisation is in the shape of a limited
company, what he would be left with would
be only Rs. 67,500 which, after meeting a
liability of Rs. 50,000 would be totally
inadequate for paying any dividend on the
capital of such a limited company for
providing for reserves which are an essential
feature of industrial enterprises. If  the
Government really wants to help the small-
scale industrialist and not only help him but
help him to become a middle-scale
industrialist in due course, then it is
imperative that the rate of tax on such
enterprises is  drastically educed to 20% or
so that a real incentive may be given to such
people.  Another point I would mention is
regarding the increase in surcharge on
the Income-tax payable by all kinds of
assessees— individual and registered
firms alike. Increase on Surcharge applied
to registered firms is extremely inequitable as
it has been repeatedly urged by economists
including Mr. Boothalingam as totally
inequitable and burdensome tax. I hope the
Minister will see his way to eliminate this
inequitable tax particularly on registered
firms. As regards incentives for savings and
investments, I would submit that the so-called
incentives are no incentives at all.  As the
clauses are drafted in the Bill, additional
deduction from taxable income willbe
allowed in the case ofsaving-' up to Rs.5,000
per annum and  savings over Rs. 15,000
would be in the total slab between Rs. 5,000
and Rs. 15,000 and the deduction will be
smaller than hitherto. This is particularly
important because it is in this slab that the
bulk of savings are likely to accrue, savings
in excess of Rs. 15,000 being generally ruled
out because of fvgh rate of taxat'on. It is
therefore, necessary for the Minister to really

give some incentives for  savings "o
people who are in a position to save
between Rs. 5000 and Rs. 15,000.
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I now come to some of the provisions of the
Wealth Tax which have been amended in such
a way that they will have retrospective effect,
not only Wealth Tax but also some of the
provisions of the Income tax Act. It has been
conceded by the Government in the past that
all taxation measures would be prospective
instead of retrospective and in spite of that we
find that in the present Finance Bill there are 2
or 3 provisions which are likely to cause much
hardship and harassment to the assessees. One
example of retrospective effect is regarding the
deduction of Income-tax from salaries of salai
ied employees. The Minister is already aware
that deductions from salaries for the first 2
months of the year have already been made at
old rates and also emoluments have been paid
higher than the ceiling that the Finance Bill
now seeks to impose. It is most inequitable that
what salaries have already been paid without
knowing what the Government had in mind
regarding fixing a ceilrhg on company salaries
should now become subject to taxation in the
hands of the companies. Again these are some
provisions of the Wealth Tax Act which have
been made retrospective right from 1963. I do
not know how far the amendments would stand
the test in a court of law and whether they
would consider it ultra virts the Constitution or
not. I am not arguing a technical point. I am
only submitting that the harassment to
assessees would far outweigh the meagre extra
tax that the exchequer is likely to get from this
measure.

One or two other provisions which have
been made in regard to wealth-tax are also
calculated more to harass the assessees than to
get any substantial revenue for the
Government. | refer to the exemption of Rs. 1
lakh from the taxable weal th of assessees. Up
till now Rs. 1 lakh worth of wealth Was
exempt in the hands of all k'nds of assessees
but according to the provisions of the present
Finance Bill as soon as the wealth of an
assessee goes above this leit of Rs. 1 lakh the
exemption is completely lost. This provision
will not affect the wealthier classes so much as
the marginal people, people having wealth of
Rs. i, Rs. 1 or 2 lakhs who will have to pay
now a substantially higher wealth-tax. Not only
that, the botheration involved, the harassment
involved in this is such that the Government
would do well to restore the exemption limit
because the loss to the exchequer in such a
case would be only nominal.
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[Shri M. K. Mohta.]

Another point I would like to mention is
regarding the valuation of wealth in the hands
of the assessees. According to the provisions of
the Wealth-tax Act an asset is valued on a
certain date quite ignoring the cost that the
assessee may have paid for that asset. The point
I am trying to make is that the actual wealth in
the hands of the assessee is not simply the
market value of such assets but the market
value minus the potential capital gains liability
of the assessee. The capital gains liability is not
considered by the assessment officers while
assessing the wealth of the assessee. To give an
example if a wealth was acquired for Rs. i lakh
and now it is assessed to be worth Rs. io lakhs
the capital gains tax on the difference of Rs. g
lakhs would come to a very substantial figure
and the real wealth in the hands of the assessee
would be Rs. io lakhs minus this tax liability
instead of Rs. io lakhs as it now stands today.

The higher wealth-tax on urban property is
also the outcome of confused thinking on the
question of urban property as such. I can
understand if anybody living conspicuously
indulging in conspicuous consumption with
big properties worth Rs. 5 lakhs, Rs. 10 lakhs
or Rs. 15 lakhs, which are being enjoyed by an
individual or by a family is subjected to a high
rate of tax but I fail to understand what anti-
social element isthere ifsomebody has
constructed an urban property which is
enjoyed by dozens or scores of middle class
families. This property is rented out to them or
scores of small businessmen may take on rent
portions of such property and I venture to
suggest that such an owner of urban property is
performing a very necessary social service by
providing to the middle class families and
businessmen the necessary accommodation
required by them which they cannot afford to
build for themselves at their own cost.

I do not know whether the Government has
paid sufficient attention to the great problem
ofhousing in all our big cities. Today housing
construction has come to a virtual standstill
because of the very high marginal rate of
wealth -tax on such properties. The owners of
such properties have been penalised for doing
nothing anti-social at all. I would like the hon.
Minister to assure the House that housing
activity would not be allowed to suffer became
of such misguided notions on the

le of urban property in the social context.

[RAJYA SABHA ]

(IVo.2)Bill, 1971 148

Another very important provision in the
Wealth-tax Act that is calculated to be anti-
production and anti-growth in nature is the
treatment for wealth-tax purposes of shares of
new ventures. Up till now shares of new
industrial undertakings were exempt from
wealth-tax to a certain extent. According to the
present Bill this exemption will now be
withdrawn. I would tike to submit that
industrial activity is at a low ebb in our country
and the need of the hour is more industrial
activity and not less industrial activity. This
little exemption from wealth-tax in regard to
shares of new industries gave a little fillip to a
certain class of people to invest in industrial
equities. These industrial equities do not yield
any return for five to seven years from the date
of investment. So, during the initial period if a
little incentive in the form of less wealth tax is
given, it is conducive to higher growth. It
willlead to higher employment and higher
production of wealth in the country. The hon.
Finance Minister declared the other day that the
provision of Rs. 60 crores for expenditure on
refugees has already been completely spent and
that he would perhaps approach Parliament for
a further sanction to the extent of another Rs.
200 crores. I beg to submit in this context that
instead of taking a very short-sighted view, it is
necessary for the Government to take a broader
view of the situation. In view of such a heavy
burden on the national economy, it is necessary
that definite steps are taken to gear up the
economy to boost production, to increase
employment and increase activity in all
spheres. Unless that is done, a short-sighted
policy of levying taxes, which will in the long
run completely paralyse the economy is not
going to be in the national interest. A little
relief and incentive given by the Government
can put into effect great investments in
productive enterprises and it will yield greater
revenue to the Government in the long run.
This particular aspect must be kept in view by
the Government while formulating their
proposals for taxes.

One or two observations regarding black
money and then I will conclude. Much has
been said about black money and a parallel
black economy prevailing in thf country. But I
wonder whether the hon. Minister has
considered that one of the important reasons
why black money is created and why it plays
havoc with the economy of the country is the
imposition of controls, whether Statutory or
the so-called gentlemen's agreement controls
on
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articles. When there is control naturally there is
a black market also. Human nature being what
it is and the administrative machinery of the
Government being what it is, it is impossible at
the present juncture to stop black market from
coming up wherever there are controls. I would
therefore like to submit to the Government that
in the present scheme of things, increase of
prices of a few articles is a much lesser evil
than allowing them to pass into the black
market, thereby the bulk of the consumers not
getting any benefit out of the controlled prices
but the Government losing a lot oftevenue and
the black money being generated for playing
havoc over prices. In view of this, the
Government would do well to revise its
monetary and fiscal policies and I appeal to the
hon. Minister to give more incentives for
production, for the growth of the economy.

i) WMo go Wwm (fazit) : sasamfy
wigrza, faw 94 & 97 a9z F1 47 Fo5
ge 3w %1 a9 fzar & fx Ta 9 fwas
TAFR ¥ 5. 5 TCHZ, QUIFeTL | 5 Tz,
Z¥EF A 8.10 TWE #IX UFHIE F
7 oAz WEY FA AR e fag
IEn w2l ¢ fw fagar 395 w1 ad &
AT 47 IHA AT TF AMEAT AT AT
Iq E9 1 AGA F 7 (A7 IEM A
I TATAT & IH T H T wgr &
fe 15 g9IT & F¢ 97T ST AW Z A
FNGT 97 IHA 5 TCAE THH IYTRT 4T |
RS HAME( AT 9EF AMfSaw T HTR
ZaFw 296 §48 FT 97 IEET FGHC
T 97.5 Tie F¢ fzar g1 €
77E A I°q TA § 1 A T FIC A @A
295 FAGT A/, 5T 1 AT T TFHE FCH
TG T< 8 TIHE AV WY TF A FT ATH
IEA F8 & W 9 F7q AN WEL F
21 41 3% 9< O AT 7 TIHE TFF AN
F1 qF IFA FE G 1 AT FEgIHA F
ox wgfags ar sy &) ag i IFH
gsr AT g1 I fam w1 A qEiwC FEA
25 A 30 qvdT &7 frqr @ 1 w=FT wiw
% ¢ % 78 ag & <99 q@1 A7 |
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Tl E3 a0 % Iz A frawe g
3 feaez &1 w97 Iw % IgT |1 g
T AT | He0q 7 FZ Z40 A E )
W owRe g Ia§ qarEs 1970-71
A &l AMAT FAFH 47 36,950 FLZ
qg AT A A’ § 38,951 FUT
arl 3.5 97z wIz A AWAT AT
&gy ofy st wrEw g3y § 0 T
@ A A1 qGA 97 eIIAT I AL
TATEAT daw AT SHA off FAETIE
T\ w1 AT 9490 § 25 W FN qw qar
2 = g A wadefIze oEEideET
F1 AT A07 47 TINGAZ OFHIETT &
v Y § ag 707 707 67 TWHZ FT
TaT § | THY &vF A FIHT F A1 Ww@EL
g6 8 78 68-69 W 1.1 qaE g &,
69-70 ¥ 3.7 @z g § A 70-71
# 5.6 qdz g5 @ AT 71-72 W 7A@
FFT 12,3 97AZ &/ AT WY &

4 P. M.

SHRI MAHAVIR TYAGI (Uttar
Pradesh) : Sir, on a point of order.
Keeping the dignity of the House and the
conventions adopted by this House in view
when the Finance Bill is being discussed, the
Finance Minister himself or some of his
Deputy must always be there in the House.

THE MINISTER OF STATE IN THE

DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OMMEHTA):
Mr. Ganesh was here all the time. He has just
gone to the bath room and will be black in a
few minutes. And I am taking notes in his
absence.

MR. DEPUTY CHAIRMAN: It is only a
question of a couple of minutes-In the
meanwhile Mr. Om Mehta the Minister
happens to be present. He is taking notes.

SHRI MAHAVIR TYAGTI: If this becomes
the convention, I am afraid this House will
lose all its dignity.

@ vmaEmw e W "EAT FT
wrean fefasht & @7 #waaq 1
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SHRI MAHAVIR TYAGTI: That is right. But
he could ask some other Minister from his
Ministry to remain present in the House.

MR. DEPUTY CHAIRMAN : The
Deputy Minister shoulQ be present in the
House for such exigencies.

o mewg wre (fagiz) o wedr s
97 @ arg am oawi § oaifzg g 9
2T |AT 1 £ AAT WO, GF FIT AT
wZa AR T4 |
SHRI MAHAVIR TYAGI : 1

humbly submit that in keeping dignity of the
House some Minister from the Finance Ministry
should remain here. It is also your concern, Sir.

Therefore, 1 suggest that you whisper to them
not to waste the time ..

SHRI OM MEHTA: I am sorry. Perhaps
he has misunderstood me. He was ' here just
now. He has gone to the bathroom only for a
couple of minutes. He has come.

=i dio g0 wwm (IFran) : FumATtA
nET2q, 9§ st 9res TET F A6 AL @
71 %4 § e & are § $195 FgAT ATEH0
VW WE EIZA TN ATH aA1 97 TEH 58
F¥5e fagr war ar f& a9 a0 § 850
77T so g7 % fe iz g ) &faq oo a7
Famar Efmeiz i 29 & seaT Sraa1 g
4% 850 #TIT To ¥ 50| &7 AFI g | TH
717 g2 AT qur g7 5 220 $71T To iy
@Atz @ | w3 ORT AMY 9341 §
f7 7z $iweiz 220 90% 5o 1 fEAE
FiT | o7 araw a3ar g e oz dfei
220 FUT %o 4 I FT X IAN W
Fof gz Wm0 fEdee wEEm oA
firegar frar & ogan s zfede
260 FUE G0 7T AT | =% #fEfrws
AT Z0 5 q94 F 60 FTIT To qFH
THT AT A1 |\ qF HIHT 300 T
g0 iz zfam Z ardwr 1 Tm
A7 & zTw A gfedz anwa 780
FOE (A wAf 503) we By
w4 A UL WA & A TwEEA w0
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qTA #[HAT ATZATE | 99 aF 28 & AT
St A w91 & 3% F fa=fe® @ tgs o
17 9T M7 fagqragr g e avg agwEm
A @14 g, a1 ST % qge e E 07
faar war & 1 SfEs 37 Neama w1 57|
sfArigzasti g N sz aaw
Wi&3%4 € 34 %71 A713% #49 a7 frfezagaa
Zlar Mizn | gx #i1 faw Hizang o7 F)
ST 48 qar 2, ’few  EWIR WiEana &
fefzaaa Wi 45 & @y ¥ 727
19 FTEIIA 7 F| FATE AT TH 97 FI¥
FATE | WA oal 267 af fraras win
RAGTT FI FIAT F1 ZHA AGT 9147 AT
39 I fgfgzqa am @ 97 a¢r far
a1 34 &1 5d w1 92 g1 fa gard sFamEl
T AT wF WG AT [FT W AT F
frast wgar wEaT | s uaeaid o7 ) Higa
z5 29 7 o) feafy & 39 @ (A msamE
g% 31 g1 e & fa g 51 e w#d
TEATE | FAIY TETHQAE WiEE ¥ oA
aga syrar qEfaafedn 0 zEfEw
Z8 AT F T TFAH| H IR AR F| T
gy =fge e Fof & 3o &l = e
Fygrafaq quav aff & a1 74 B
9177 37 § 93T F7H) T fgn v 71 qrEaes
7T 07 AT # 39 ATI% ¥ A g7 (wd mawE
FrAT WITE | 5we W(w T giedwm a8
57 FTa1 & A fafaaa a6 & me a4
57 St vas Far 3 7w fefezaaem
W Zrar wrfen | gy &0 AN A T oA
eFTH AYHAT A2 F

Ad) B9 s § fun 5 799
oyl fzgr qqm & @Y% 3 w4 Tuw
H#Ta wAgsATave & fav fzar ag1 2
aril 8 FTrT A0 TH HATWITAL F
faq 3= fgar sxawmz 6 v aa 2
# =vEan g fr ga 2w 4 faqa admar @
w7 37 F1 f2ang feera D1 3 foror arg
a1 2% aww A § 9 sagmz oo
SCATAT AIZHN § 27 F) FIA TG T 10
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FLEH FHALENT | ZFFOT AW fag
51 WifFaq fogr war & 92 80 T =7
F1 qifFwa faar qar 2 | w7 § @ A
gzAr ArgAr g fa st s o avwre
¥wz g d oA aw A & FT0H
7%, 34 &1 fHAa qar e A &7 q
fagr e &1 FETE1 ST &1 ¥g @@
=7z @ & teo §F @1 owEde,
Fazsrerse i & f@o fFar a7 & 80
AT ®IGT, I ZWT &1 A1 3T, 9%
7 WA Sl F AraqT TNEEr g |

gq fz of fagre & ary & 9% a3
2 17 sirs i FEAT AEATE [ AT T
iwT SqanAe g1 2ET & 7a9 (e a8l g
1 vgr & o f gurds gvrArdl ¥ q2d A
TAT 1T & A CwAd gEIaa 91 uge
AT T W T A W Al S @ A
E g gw fau § wASH AT ema
drgarangar g e zmma ar 9 auE
9T 9§90 ararfaed agi g e ¥
fagre & afa v o 7€ Wy aga Tl
71 ad g arg 3w ¥ 6 faeeh &
zafau & argar g fa 9z fagre &1 wame
T A17 g fF qg aga frezwarg o5 fau
=7 ¥ fred a7 w1 gz o 7 faw Fe
ZFTH0H AT IEHT G w1 wifew

A sy geRwdaw w0 falme g oSwW
Frfge ®Y A AT & 3| Ffzgn FE
TF TIA FATT 9T G &1 & a1 (T |
#qii o dai grar ¢ f@ 9 gwn d9w
ATfHaH T@F & 99 Qi1 1 S HE 0|
z =9 F1 @ a4 ° &1 faag wug aw
arar # | gafan § wwar § & s e
I A geT 21 A AT AT 4T qME
4% FACAT EFTATAT £ € TIT A A7
9rg, I §7E 1 HaW T F{E0 |

%7, Wor wEar ag & fa o fam Siaay
arr & 49 49 g 71 sefigiea
nFAT =T ggal WAl & AT A FG A%
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a7 FL MUAT TaFT §° feamn a5 &
W1 § 2aAq T ¢ ag fad 1o waiea
a1 famd 7 & =9 & s g
1T AT SFATHE T AT AU FH A
wifgu a8 F19 o717 9 F7 O &
zafan & wrear g fr @9 amm & sne w6
avg o fqmre foar s fF ot qaades
g ag wEal A€ A 29 O | THEl ¥
IUIG &1 GFST & TH 97 Ag4 K7 7 G199
F| AT AN T T A4 § THTT F1 0
geTiE 0 TEAr g | I a7 SArRAT 2
ar gnmaEl g1 veffaas gar fd
#IT ETH W & A GG A § oTAw
W 7 3z we Dar wifz3, 9z 718 avn)
A2l & T ot @ v ad ar s
qE) ATFHE T TIX FY, A1 T2EAZ A
IAE Al ALHTT T TP 7 qT2F77 8T &Fam
g1 a1 fwd 35 5 Fra #1 gz ) Wi
FH T OFE TT FIATTT FT EEF| OF
sfags & afed & (Fewg w7a1 =1fzo
f ot STEAZ @7 § S TGT MEAET &
feq fam w67 37 S5y 91 Fwar £ A
A% afd #| ¥ am semamgEs
BT EFT E | A1 37 9T 9} FIF7 FT 2419
e wifew 1 F dar gafed wzar g froad
F9 (5% w7 & a0 547 afg w oq g@
Z o o g & ar e ot vEw anE s
Z, w3zl & 7% § e 7 ¢ 97 ava
Z 1t g T &t Tiw Zmr & swwy 3E &
o7 Fifered &, 91 &2 a5 Far 5w w2

| T R IAS FNTANT 7 AT IHEE TR

=TT JIEF | FAIVT 0g¥ U Are7 47
UF GTT I FI AN, g1 THI Eq F q3AES
F1§ uF @a frwry oo qigdz am &
FiE a2 T F e T AT 4T AE A
TEA A1 &L, T AL Ed e 71 5T aw
& 9% 2T AW, IAAGI 47 I8 /YT A1
fFagsaamMEIaLHITIT @ AT
TgAEd WAL F AT A 94T 74T FH
TR DA WAL § TN IFAwA { o)
1A 6 THAT 998 ¥ T FY GAAT
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[t #ro wAo HEw)
T AN AT, TAT A AT v
z | #fEq madiiz dar §8 @0 FT @
2\ 54 fr gowrdy srfest | o1 359 @ F
2 I 97 TS FA & ITHW & agd
a1 wIW IH 30 § qew fFar v q3E18 0
TR AR FANT g, WO A AT gELANT
w1 ¢ fr aoerr sn{wa 7 e s
# za% feu aga #9 F19 @ar g, ¢ §9¢
97 ZFAT W@H 2, T1E F10 T AN g,
fag am & fag amQ a0 &, sifey
"y g dfen gaw araw o Al gy
2 alr g I & N T wgEa

aga Ad) @7 af § | Tafad ow v |

I F7 &7 &1 friad w7 9rfge 1 (w7

[RAJYASABHA]

(V».2) Bill, 1971 156

A # g arw F qarga g v W gt
HTH G F AL FL 5 HLIT Ko HIFIAT
FAT &% | 59 avg 71 feafw s A
feegeama # & 1 Q9w T0 T 58 §7E F7
famme g% fawrr & e §19 7 o) o)
Fargsn & 1 @Y w10 & fF 50,000 AT
TR T F WEAH FA F fao = sl
F1— AT aZ HEAT TAFTE1 q21 § — fzar
AT & 1 g gd wEw qear g fE sy
HTHEIT 1 FA19 19 @19 F I fassr &
AT MY T AT F o AT wEE
a7 2 f@ @ qw § wewi SWOEE
FIUH E1 1

) =g femic wg  (aew wR@) -

-

AT TR A1 TAAT T ATHIL F1.Z, §UFIC | sogMafy wERw, § Wi faw s
7z Fdt & & 2w gweadl g@ie § (@ wafaw wigAE fGwo w0 awmdw
A7 gaefzga AmrEgd) ar) anad) 1 | A1 § | AR, 39 F U7 g b R

THTH FATAT & F (7 A1 &1 FH9 FA4T9
% fad o1 gar-ad) Famy arfeg 9w @@
F1 ZAT ATH TR AZL AATAT 81 A9 oY Ty
FINE wFIT TATE TAM &7 a®T AT 2
a1 fFad AT\ ATH AFTA &7 AH § AT
fagdt asEe g F avae &7 41 A
Fanaa FI w1 GA A AL 1 2 )
Al AMATE F1 UZHMGAL A5 & fag
79 # gvwr w1 9w Aifgr sww
faege Ieer FIW F7 7@7 § | THFT FIT07
2 fw gowre F1F97 A% Y A7 § FAH
AT wWIRETR & (g vzurasa gar qifzg
AT I/ CEHIRRAT F1 AT 51 o fawny
Z1A1 & 39 & w1 fawnr 3= &l @ A6
FTHTT FT 3] 7EY &9 qUT | WA F
1 01 & IAFT £ETIA§, TAH @A-TEA
F1 91 321 & 39 2¢ & oA 9Aw g1 & 5
ATRATIR F) a1 5% qg ¥ At §
ag wrag fzavh & & At g & ) dar
FEATAH I & 1 33| 217 F A1 OF A15A
faar v @ waw wf & 32 5 faq
Fud fl @ At g ZR 2 amE
gaE Wt anmdl & fv st o =

YEi T @FEAT T GAE wY A F a0
AT qHNAE F HOW IeTg 7 9fF & (Aw
W @Wi 9 MwaEE faws & wwE §)
afergrz faar | gu% fav gan  qeadiy
a1 41, fzdm deadia g a4 o
Al Gl FysET a4 T 9w A
q9adiy Fmar & g dw & sifaw 13-
T T FUT TLTAT § | TR GHAGT AT
% oA &1 we gar srna gur 4 fx
gawt wig ) A7 fage eara g =iz )
Tyl Al fF ¥ Fo-TF7 F 8
71 FfomE di--7g 97 wg9q F77 F
Tz W W frmn § gaw Ag @mar
AT | 96 BH LW ATH F) NEWAT &
fo foed g2 a6t # s 2171, @F
@i, ot gfa 1 safa & fav 2% =30
T &, sEwT aw afonw awd amn 2
fe gwwr o s ¥ fam, s gave
A7 Afqmdl sammaa & (o, f5d) &
Fnz faf © af g 2, sigw Fa% fAsiz 2q
F1 71 faen 3, e gaan & wff, ;aw
q€ AN ¢ A€l 2, g9 IA AT A1 w@0
HAT &) ;W) F, HAR T GE ) TH THT



157 Finance

s7qAT srrggFaret @) 9fq #3@ g, anw
%1 Ffqard) sraegwar 71 gw faar fad)
wizarg &, faar fae) arg?) @emaar &,
94T FT WA | 9 G4 S\ §, 9T HAAq
afers g2 & fau gw arm a st §9
49 I 9, qg Fear 9z x5 gufy
<TEq EWITT ITN A7 £, T DAL §,
17 € % TY FUl A qE FET AN
fm st 3gw feafs =g @€l &
AT 4z 4% GAN9 F) @F T TE) A7 q94]
% oz o) gaar saew & fo ww ofeaw
F42T F1 §2 THI &9 F2Aq aun g faed
ZaEY svar g1 wwd) & w5 S gnrer an
#1 7181 2, I gArr wifaw 2 |17
sfas w97 gur A7 gw 74 fzar ¥
STEFT | TA g4 § F 7.7 qwarg fFa@
&% T W ATAT, HIH T AAIA] AT FT
AF49 §, IRM AW FT, A4 TqT FT FH
fat 8, fwe o @ig wzr afsqs @ ®
qrzr gat ¢ a1 feet aw17 & w0 EE
1 AR TH ATA T AT AATE, AT § AT
gz 7%, fw &9 Faar 19 wwgdd F7
@ & fagm dFsffas grRafamde
#oqrar At & 1 AE g € e

AfgF1dr @/ 28 A\ ® wEAS T E

dar f& 21 fzd 9F 70 TEOE AN
AT T AGW FI@ g FEIT TEE
A A wrEA A Haaw A fr gw |
F1 wiar ar f& gagdd 1 fF0 gw1c
1 Z19 @Y g, T ®E  FTH aTET
& 1 GaAiz F1 9E TEA T AT FI E AN

7o fzan & o A F3w wmiw w1 T® @

qTFIT &) HT § AT IAT F A K,
§ FEAr g a8 AFG 2, FB N A F@T
qEM( | qFH A1 AARHZ F AT R
a7 F 7z A faw ¥ o3 fEa
arfgat § @ a8 &w 2, afen w9yl o1
g AT, IAH AT FIHFT AT T FIAI
73y 1 A #) pETE aE 8 fr owagd
aAERl w1, G@AT qIETF faaa
1M g, sakAanuz g A18 a7 famn

[4 AUG. 1971 ]

(No. 2) Bill, 1971 158

JITAT | AT IEIAET AT & 4 gEI
sg@ o g Al g awar g TEe
fan sirgmgaarzy aim 71 2 & 93 4%
FreEE! & g9 A 97 w9y 7 % 9ff-
fafaal & arq 43 FT afam aiv 591
Tg FLT anEArei W1 qWAT Y, 47 A%
T g o g 97 SEw A1 AT A
add | gw awanl § % w ana wr wgaw
famr s @1 & AT =W T T FR@
Wl IR We Fw 0§ IO §, =%
0E FTTEIT WET 47 TH 8FIT &
F2R I3 A4 F 1 A FEAT AEalfm
|57 w7 TN A e wlEw I &
sawi & faw 7 fg=eam s & qeea
wrE we2? W anlae g gwrer fogd &€
aral & @59 TE &1 AW FEw
w9 F FEa ¥ AT 7 wlEmzmr
N faasl gw 7 awdia 3 790 &=
FLATE | GARAZ 17 EZR FW dzmw
ada #@A § fawrawd & f& e
qieaqa FH AT g a1 4 T a9 Zim
gt grEfef @& g & @1
T adt & zEEr afmw gz g
g & o% oapd F gFr AR T qaAy
# fo gz &7 Fsdz ¥ fae ) mas
% Ha7 a7 FE AFT 97T g1 AT § Ay
Tg ara=a # 7170 7 77 faar sar g
foraar o) mwgm @t & afsfafa oz
| qamAz 7 A199 F dzFC uw gay
F) a1 1 FART T 00T FIF § AT AT
{7 FeqEd 1 21V § T AWE FY 9y
F7a # fAu ¥z7d 793 § AT FW 777
g 1dma, woaEE g B Az ow azr sfza
F19 &, AfF4 97 79 A9 ¥4 ®) 0F 77
IX H F AT F1 wIfErw FT @, AWIG-
ANz F AT T AMT ARE F A I w0
F1 971 w7 {3 @et lqwg ar safy
fasiaq Fwieq @2Y g afew awm ¥ foss
W @5% £ a1 (587 a9 &, 39 @9 ani
F1 qTWT WAFL uF A zwr famio
FrA W A xR

-
=
e




159

[t 77z faivz wEz]

A1, T2 AT T4 WO FAR
233 A 998 &% & AR AT
farr a1 1 TA@ AT | gAY 79T ¥
Fizargar wrd wzafsgi amd g
70T % 9Ad ¥ )l ag am arf #iT
H1 FAAATETE,AE T HATAZ F ATHT H )

2 i w1 | AFA gAY qag faaed aF
F arz o 92 30 § v @ fr AT
F1 417 (a9 93T F1 798 T 7 1747
wrfzo @z fre ggqas fagam ghz 3@
%1177 agr o sfuat $w 90 w=lardar g
AT AT T FIHFTn FOA A IABN 7
w73 %1 ®itaer & ard) Frfza | 4 arad
At g 5 gesn A sfzareai |1 g%
FrdT T wAAT T ITH Ada §/ @) 47
727 sfeargat &1 @) § 3 A ser g A
ATFA 1

Financ,

9T, FF AT G4 FAME) FTRC T | il W &
fasa w1 wym d%1 & waacfad 7 gearg | e

#f sanafafafudi  fra SR o) F T
g e d oag fqdem w7 dar Sgar
g o 9T1T &1 59 q4q | 4191 920%q1 4
% a1 grn ) fxaq @ 4 aETa 5
ot 7 57 a1 &1 wfafafomsa §, o
qm 78 &, afew I3 9% FAIE oh 0
z @it fadd) T%12 A FiEd) garg F a8 @
# | T9 9 & AT AV GH AW T wAIA
FAAT ARA &, AN AIET AT FAAAE
F odqa ¥ W) gAw wigT F, AN
am &1 W osqiw @ s wJifae s
aq @m s qwar @) oo 98 #
o9 H A o 9T o) Y 91 aga T qig
derr & A=l #1 @ 0 F 957 o)
s Tar s Fifgw e gad wfafafagr
& HrT AT T JART GEAT A9 7
faom 7 $% w5m ga™ "rfzg

A\Aq, 7 TH T H G9raFE 7|
TATTAT TCAT AEX § AT 397 Faor F sy

[RAJYASABHA]

(No. 2) Bill, 1971 160

| AEAT WA F | WA 7w g AW A 5o

A FIA & AT 27 7 5% § 5 fooy
I 291 & g% Aw ¥ 5 wafy g5 2
afew o swfy #1 d@ v gam) o o
& srefl & 99 2w 97 2@F & fe aowe
am@di § foadr sfemgar qwi w5
I3 9EA| & =g A F faw s wAey
F1 A a7 97 fqorr 78 fraar & 1 o
W #LWAT H uF W & A sara’
Faw af go € faw ox foin w0 3
73 aT ;A & I §, ¥ &Y 9H 2

AT RECA MAE arfwr:ﬁrﬂ:mq"“ﬁar
% 99 TEA & | q+) THIT HEW 9397
7€ I OF 20-22 WA & 9% g &

faa a faar fraraE g1 www afe-
o g #2191 & 5 swar § 0w gmiew §
9 947 ZY A0 g, A g far 2
FgAzuInT Fear g fe af mmw g7
| adlt famr & a 7€ oA -
T 73 F afen of g fomd
FAGT FT qAT 97 Aqmm 78
| famar & 1 safae @ wewe & EEEie)
| Fen e afsfm faem 7 aam fr-
| qdT wT A v &) 7z gwE

| 2% wuSi § favaa #§ faefl & 1 s e

faw &Y sed stEmFa § qqwic o
qorel) &1 et fear av, awg o 3
Form Famrr & wr <21 &, Forey wvie @ 20

| &er % of wrrfa Ay 9wy £, 39w fo

Figerw ag & e grams-faare & fao, o
W AT #7731, w0 N A a0 7 9,
Iu% faq safy i 7 840 afer
FIX wAgA F o waw ghw 5 A
Wiy F sawr afew ¥ ufewm AT
7@ ar 90 a7 & smT fa= & e

qrfgr o

q FALY FENT—ATL F&) o sropaT
#| HANTEAT §—F1E H w93 £ 9Ad
AT Y a7 g, vy fad gy faan &

FOI A, C§ T TR W Mo |



161 Finonct [4 AUG.

¥ GATE WA F FIAT AT AL FATET
w wat g 170 gewr o frd
IAH °IT oar wfew € @ 4 9y
v wr gafag sfer wff wme B
N ATH www awwr §od Ao

Freedidl § w7 ww ) gwn #@w

s fram gm vt wR qes
AECT H e geAT | Ax Az g o 1947
¥ o7 faeex q@m0) Tiwe wror 9
wiw gfear Wedlt & & garow a1
wzé g1, 91 wads f) a7 T ued A,
1T T 1 A07 g wE F o sy w0
| #TE =7 ZAT SUTH A@T AT Al A
WAt WA TET AT 1wy ANGA F wea,
dw v wrwmfm g, wofifs et
W W W1 9T W w7 § ) g sty
gawr wforne 77 g T il
frafemt & wift forey aifgaas st
T S Ay A A0 Aot aaw mf-
wra affafagt 9 daw g, Ffew v o
¥em 2 # o wifefas gur os s g
& s famge Sadiwe W@ ww § )
wgar S sfawrd) 1 9 gnr o fer
e g ufse 97 97 €W @7 U

S g Ay, 9w Far| e @ |

oY, 3¢ UF 7% FIET grav 47, Sfey &
gifgfes @@ e 5% swan & aw
ST F 1 SIET AR A (A ot
qroer 31 a0 gfe & fear o v afoms
vggan fe oy un s ufefuee dvarm
w0 4T SRR &1 A1 F /7Y e,
o 77 791 o7 5y weerd) gfawrd @ qv
o § 1T gE Ay 9v S w6 aferey
HYAT ST § | 9 W # AT & W s
xaar 2y &1 v g 5 afe e st
98 maTEd AT SEre W & g
e w1 St Aar faad) wifge, smawrd
e wrrfze g 7@ fawr il € s awm@s
WTERIEHT a4 TG € | 59 AFIT & 2uT
Y wew ¥ $1 HAT 98 e §
g gfem Wedt § oo foray i)
6—13 RSS/71

19711 162

¢ IE TR WG H gl 1 wT v
Bt 9% @F & 7 &< U G971 FTEL G0
Bt wifgr fomd & o afaedi #t o
gL T o =T I} w19 a0 Tifgy, ww

(Yc.2) BiW, 1971

fewr % wrw FTUF

Ao, g9 agr miwaide ¥ g
#) @ &% ST el S} EFA) 0% ae
211 &1, 9 AT AT § | TE TH AT AT
W § Y SHETT F g9 & A R
wifan ve sy o G wr fawn
¥ZAT UAMEAWA R TEA £ | TH UW
®Y uTE g FTET 7T §Y w4, Tlow 4@
AFATT F {1 FZ47 2T g i srrer of| 9
GETAT AT FITAAT | 56 TC F17 5147 & )
| 3% ¢ forer worgdl &Y <a Stiar § S
| ot w dew waar ww dar @ o ga
| HgTi ) HIGT ITR! QT I T TR
- @z ey A T qiEr G | ow
STt wemT T e fon g,
qrar fan 8,359 79T Y AT @ T
T, FgT g0 A% AT FA G F g A
Samrdl T age A ww faw o € 1 et
N wgw J F9-ad) werfaad, S s
#1 yafaviia #2717 § &g o ¥« wav
F FTC0 AT T FTATA gl £ | =1,
# st wem @ 9wy oo aF
g Ia) wur WY gwnw w7 wiza @A
q arfir A arwer v ot Are o) sl
STt g AT & ATAy  feaed F A
Horgdl F ST F A FY § St
AT T Y, 99 9T qEFEE QU
g wifge e aF arm ¥ faars w9
FTT 9T I+ fong gy Il @7 TR
sifze o

gt Ber 5 snfas &9 aga w98 a4F
TC TR @I AT, TG gA &fgd ar 3%
qzaTas g Yot w1 @ f§ gk aee
FAT XM F AT AT AT gL T8 TG
7¥| grEm § TRHOT @ | gl S
w9 wEyaar w€ are a2 9% € 5 T A




163 Finance

(st 7= e wez]

FaTt qgt g % fad i ang €,7 A aw
% agi § 97 a% aren v § afefoufs o
SF1T 7 ad) 311 & 5 T &y @i ar w7
wifg @ 7 o% ) o7 749 § 5g7 qw A
AT FHC & o w4 & fw dure
i oadh W oFw oon gumf,
qfaafs @ & oer 91 a7 wify S
% fs Zaiiww & a0 91 A9 9w W
FT & T TREAT W gHrAA AT St
d g wagAr ARt § ad) gArd waAg faw
7% wEtew 7 o ®©7 {4 9w w7 D)
& & str % Iwgsla w0 wew §, won-
fadt &1 5o B, g wAk fd w9
2y 7l marae, afew o7 aq s &
ol M 297 7733 gl s § S
Tw F JT FTAT 700 FEW G747 FGT B
FHEY YW FCA T WG FFAr g )
a7 are) 24 fw w17  age far ora,
fem e & oY owest foar g, @
A as s wyadly 94 wgvew A fr &
st fad vw seaers fagaw, Gy ) o
fagaw @d o fagdt W awmr o
& IAEY AW AET OHIET HT ADA | TH
TETT F) ArAF grere gafad @ dans
wiA & fo o ¥ @Y wwwar A & AR
Tl 9§, N e dw ¥ ogma
awer Bwr #) 3, I9wT awraw gnm afew
wafed s Sl 2 6 o wwear )
T ? ATET WSO g2 a7 Forw
AT HT AT B OO FT A |
FFTC &1 A7 fawr § AT qwaAw 9
wwwarg & o wedla wf wge
WY1 IAT AT A THAY O ayon v
T

A, 77 4 fomy F o §
$Y TIAT AEAT F | T TA 7ave gfrarsy
¥ T A ¥ forar WY ow wraeee
woATz T TN | v forsr Fewfy
7g &Y wh 2 f5 2= madden vah 7

[ RAJYA SABHA ]

(Mo. 2) BiU, 1971 164

foray #71 guro wifaes @ o daw wEEE
S ¢ et e wdl &) s
afonw g gan § 5 ow S ow@r @@
g wgdd s qwm ¥ aEew 0w
g, uTET g 4 EE Jawil gw
TGTACT FATAT AFAF, A2 T AT
FAN-AAT AT § AAT-HAT  GTEAHH
&, er-srer faew o) qard @ 3 ) W
forsr & &% § g9 1§ 39 ¥aw I &
&Y ait &w ¥ uw §) fhgew o 5@
& a1 3% & mag A W gEgea @ faw
T UF RIGT FTHLT AT | WA FIE W
g1 g&di &, AU g gwA) &, afwe &
g%l &, 490 gy w5 &, TR g w)
2, wae grf =W &% fuad) §ard) Ew
I E I qrEmww W Zfrwied W)
wifgn 1| & wwman § o g wad § qeae
FG sqT4 XM | I wE A o Fear
Yar dr @St Fe-aea e 7 W g§H
QT drONd qra § #IT A AT F
ATAAT HN-F) §F AT A HTHH
gma #1 frer aref) & w239 wEaT AW
w1 3@q § 7 fard) ) ) ) W a9
F9) 7d} wigd 4 | gufan 7y sms aE-
e 3 5 g awEd g (g af-
Forw & a8 gfawmw g wifge

wv A s F awn e s
FT qE, § HITHT ST 457 GLH F| AT
fomrt AT E | AT AT AT GRS
faT T QU T THY W gaw & Al §
T GEEA A W 4y T W
€ 5 o wg % o ofefeafs § fa 3w
* oy farere & wrgat #) ¥ 3, WS
qre e Ag) &, YW A qF I WP
A ww F 7w wwh fon veafdae
stz waw A ) Yoaw § ot W feea
ATt seETRd ¥ & owEam i A
wER AWy FoT war ¥ ) W gEie
xgt wow i agy A ok fpw § fmd A



165 Finance

GRLELE CECE R B L ER
o ¥ frarhr BN ANt 7 fedh g
wrrRy FY§ gew fearf) 20 oo gA
e & ot fra S wEm @ 3 @R AmeTa)
£, @7 avala § fir argd ot o @
fowr & A€ @aw A€ e o wEA )
§ wrdly 9t wgRe 4 9409 € e
® AreTIYT VIR grersa srarw fE g
8 zae fod % 4 anfew wRwar &3 &
fag, satil &Y g 37 *  fag, I
g £5 waw w517 o wifgd | adifs
Wb Friv N wny § fe soEfos
WL qT FF wE, AN ) g™
qEtAATd q@ F 1 Uw A IO 929
w1 & Mfad s ot o0t & e e
e &, Afeere 2, &l gwd) A
gt ggt W A oo} e agd
a7 ) &7 9T & Fa< Al A T 95T
Tgal qfew T2 F OF KA T ZILFA T
aga ¥ 36, 40 T 48 42 TH AT MY
¥ 1@ e aaw wwA § fo od) gred §

[4 AUG. 1971 ]

TITT & WrAAT ®T QX IUAry FEF &y qr

7 & A zak fag ot wew #) WA |

ez @ fadin savasaEi w, F g
waa fs =z fawr & A faer samg A
Wt & ¥w sy fear s wifzd o
HCHIT 39 FIC Fqex sqrr ), oM 7
W RTAE | ¥ weRl ¥ oavg F g
v fadaw o1 s wo E )

o ww oMtz (92 w3w) I
warfr advea, o s afdrs faar
qrer &Y TFT W wrEAw few Ave awr
A O1F AT AR A ) A g, I A0
A ¥MIFAR ) a7 4ga ) o) § ) e
g A ¥ 9 797 wrrr F o7 vy w
efiwre fear fe i sf a7 T =t
fom e oz a9 aamnd) § ) I a7
iy Nt 7d w8 & AL N w0 wofay

i wifgs sgqear fed aazord) A

(JVo.2) Bill, 1971 166

¥ arf) o 9%, T AN A g M Ay A
fadigs ) aoe Farad ANaq, g fard
# TS F0E | g @ § fag
A A HIW I5TA GHA | AR o Frare
#, 3) A\fear &, s wrawn ¥ sy
afeada HTF a3 | 96 T A @) a §
fx far wefis w9 S0 St 1ed 9 o
w7 F) T A A A shwiwr oA
waww fad § FA81 F TP w0 E )
A7, FEiT q® §F 7 AT F Fhw, 2
0% ¥ FaT I @y avew ¥ fegr Wy
s wy i A fedw ey, g
FFd v @7 v daw av A frora
AT dimEw 97 4 f3w & o w3
IR TFRETTH F WIWA F SGAIT ¥
QEGEEH w0 STTXRT worEw w1 )
wrrfarer @7 feor &1 VAT BY ow @) o
7w fem 1 Frarr, iar st s
Fasgwy 1 IR T dfae ¥
forg® wgia T aegsl 9% F9T w1
TR | W AT F FE HT TR GAA G
wrgan § o frme ot g2 o7 ot waaa
fagr mar aft w13 Z3ew qr A wAwT
fear mar gy §d wan angfefew fram
q ar qr IWT T@ Aiorw 4, agr aw
91 Q1 TAX 9T, I T AT TAR T
T Tt AT AFE aren A

maae, fax aqw Tz T g W
¥ Tavar T ar fe 220 w0 wr -
fgz gy w27 15 TO® FRqUA T
¥ ¥z 235 w0 w Fefgz g A
2\ 27 79 # fa 60 wOT A gavfr
a7 ga { wat N weorrfaat ¥ v as
F A H, I 99 W wIE O A0 WO
ATSHT g A1 AT TAAAZ F A oA 5w
R fragow DT
AT guw fqo fad o8 239 unra=s
w e wn 2 wafy s W gard
aAA @ TEWME oW ¥ & At
& fr gomfodt ox fern o owe



167 Finance

(o 7w Frwive]

g, 4uifs s fasee arfewse & @,
v fom edie aamaT ol @I | WEHA
A FEEHZ 180 TS &1 47 | IO H1%
gawr AT 100 fafega g 300
FT0S €17 FT 90 | q€ ) TH g T A
& fo zard s Pl & fagw arar &3 & ==,
€ Ao F S & anw, goA qearsi w1
gegert & M3 H) W wIE ga
aw ot & ar fare a1 g far T @
g W 1 %07 31 fufegr st =) 2
WAL ATHT 100 FAT &1 F | AT 200
&02 % @18 5% fextig & ag A w@) @
tiavemg g fr g are &1 eirA W
37 wie faes w0 o A wgr @ e wga
Sed) g § OF T\HET) g9E qw w1y
fawd wonfart & fac 200 w0
T F)AET FSAG | FeaiA qg W T
fEa 739 200 %02 574 F CAFAF
fau 1€ oy &9 79 smEm ) W@ Uw
ggard §) @ g fm 3 ggE® W@
miiem ag exwr w=wr § 1 SRR A
fo 91 290 o7 agvar @ oY TRy Wil
g 8, agw wdl g & gua s
gl ¥ Wa agw #Fwa ) wrfor
WA+ ¥w T2 g W 4l
LA T, TET 418 w4 d@ w2
H arirat 7€ aifm 9y 97 aqw oy ofr gaE
welAd) 29 F auwAc ®) 61T 999 a0
T & 72 Iy fedfaer £ st s &
FT Rt qg A s Fm 5 owmaw
€T @ qg i &) srad) fw St 9aaT G
4 wgmar fradl @ 999 4 5 9w ag
qur A WE T ) AW, a9 J5f & g9
qE A1 I BIIA W WAL FNT AL
T AR A ag " & o7 5 goe
U e S B 15 B - ol
i § IR YT T sl s s
SY gawr enfaw fawry § @i azws
95l 41X 98 FTH T AW | oF QT

[RAJYASABHA]

(tfo. 2) Bill, 1971 168

TE A8 7! f 9 ArA-cArE UAE-
e ¢, TA-SAATHZA TENAET §
gaFr oMl 9T &1 gy wrfwa
Far | sfimg, dur f& @ aer ww A
JAST A< TR qE FH) H7 9 ot T
93T 9ZT 9 TADT AT &V THEAT § WA
g Sfwles qu i 7 781 81235 ¥0
7 fgfge &1 Al 78 200 FTE w71 &)
sre g4t wromteat o7 qia foar st an
Wl 135 T 71 fwfge @1 T g9
arar ) & @ snfa § a8) & fa 2 fwfae
wrgataT 1 sy o arfas @ o9y 59
2 ga%) waw | AT ®YT FAFC ST
7z #ym o 2w & Swdww grm, wiwd
gaift A ST wewEr N § 4 W ag
) win w41, efadew 76 fa owd v
AT aETIE q3rE W | A% 5T 7% 4%
farsier wie @@am &1 sy |

s, @) $efow wema & A aw
106 0T wyaT Tt fom, mar &t
st @ 5 oFm 3w W@ gfednw
ue gon & waw s fram e
wrrer faar sraay | f57 ag o fra o4 o
FT A TEAT WA NI & IHE AT 59
aw® & faay stz a1 9= gaie wraa
far fad vd # strran wAY | #9fE, she,
@q % 759 7 varEn wondt ar %
# e @9 e T wfy s &
8 =1 ey i arers A AT 30T Ty
T &7 @91 25 & et us wdi T & 90
0 100 T %7 &7 3w & AT O qTH
¥ 1100 ®0T a7 1200 FUT w77 wp
AT EAT | FE TAST wwrT qEf frerd
gar fo &Y, Sar e wEA ¥ fovrerw
fegem & afir =& ordd wofom
et W1 AT F7 1000 wify
1200 T31% 93 F%% Tt grr, swfad
st efwfe 435 @ w1 2 98 1200
A 1500 FUT WF &1 Y SO0 FW
fe &7 oifirow e & dag § ame



169 Finance

qag W) W@ 49r 1 wa gaAr EfelEe
qEMT AT H TF ATG BV AN & G AT
g a0 Zvw A arg adl srded)
a7 vy s ave Sfefgs  wrgAian
W) Z0rr A AR W Fg 9T T
saaifvat ® wir W @3 @ gam
are W wfas 1z fauw sfew o1 § ag
u’h:‘ A7 sarar famw T gam s
xr o oary @ osrafow wveTd
Wl ww e ogwesr aw srin faifE
w2 W) O I w0 2 XD |

A, 7 fagq & F=w IIET 994
EATl ST BIAAW €, AdsgATAr § IHE
T sfaw Frar o3 JK IEET AT IAY
AR A NA g waw m gl T4qr
WA | BN wigew % Aty @Yy %, I
waa @y feafy & swh 0 @S g7 Fqmar
WSH[ AEAIT FATL qrAT A 0l 1 foedady
are wx f& waw WA s faw

* W) @ 57 St FHz  vE o

frar ar 5% wav A F0F 177 FAF
& Z3T WA A Ed ¥ A 220
FO2 T dwAT £ AT, Awq, W AT
o) 397 &v w1 Avgar Forr war ar fe Aod
adf =g, srEFmw Tan, e aRx
q wW #5T0 AP AT IAR) AT RATEE
& o Qe AT Fear @i | 5w s
& @iz 1 oY swaled g ag w7 A W
mfry el § fr wawr g T
§0 AT garm vt S w0 wrar gArf
afl a1 ag W ogF A wT FAR
mwy o Fear oA, shea, Beodd
A TR AE FWT AT O | G TR
fir g 2o w30 fe Fwd 7 73, sEA
%ol (& oz «i% SreamT & §, IR
# wivg Iy & 98 afems 4T F H=\Y
wziq ) wifar #) s | IFE qg @
gt O ot ®igdr aFC g, AT & AN
A% TRONT R W0 @vfew &0 Sd
#r Ay wEEA) e AHE q -

[4 AUG. 1971 ]

(No. 2) Bill, 1971 170

vrfadie g, feqifcdla §, vaa o 534
%) Frfoer ) Frae) | W wq, TE TF
gAT g9 g1 AYK A T AE7 gA 8, ¥
qiFl & f5 =) wredw faw gt @A
2, few Mg aghl we &t w€ 1 fed
A wrer § FwT 7X@ 200 A 250 TAE
7T TH F | {7 AW MIAW TEE T
ol g, .. '

) wggEe v w (Al )
¥ Ay 7 |

o et feany : St faelw wea
¥ wgr e oy AT | frod awE TAW AN
¥ oz fred af  5-7 TEE A% Fe@

| &gt v AT 7 AT AT AR 67 THE

Frdsgad | A, fae Gd S aE §
7 aar fx 34 Al ¥y afz A a7 A7
SR TrFar HE agi & 1 w1 oA
wERT A W w7 oFgr gEE A
&0 & T OF a1 TETWA B IgTRT TgAT
AT He g 1z st e
Fraiarges frarang 1 gs fefres F e
F 0% W I s fwar A Al iw
gwram e fefaferm o Afwaes
#1 wraaT A TJiige | A, WA
T4 TP GG A | AT 9 T AAINT
fiar fmaar e oF 330 § '

Wt wRTT A oW oFg UA W
FEAT &

oy waw feme : 9q-awz T4 AW
FTERT AT <w A A o ader
ST NTHC TS & G | A aw TP
¥ YEw T w8, § amar afl &
g h AT A F1 AT 0T IAT 9 E, W
& gadrs: &, w1 W GA §, B q AEAT
¥ | fam 21 it @ § 419 1§
qFAT § ) % T g wdy, fefelem
3tz AfwmEs 1 |\ aTa & (% Giweew

- wifge, afem &g dMFREE @
\m digauear 8 we g1, 1A & wet



Finance

[#fr 7er faare]

8 we ), oegfs wa | qE &1, 3T
gA-7gn ¥ aredfr arq, ¥aT i e,
g st evm A aad 1§ THH T FHI A1,
a1 g fF ag g gaa ® wedior @
AT § | FCAT 4 OF A AT &1 @A |
W, T dvecsr FA G @ gof
§ o< 3 g fasre g f o gardt @
fezmy grigw § Tamandt 7, 93 ofeqs dset
w gt Trfge &fem o snwr 4y afze-
¥ d ag g adrgE

['Ihn Vice-Cuatkuman (Surt A D, Manr
in the chair]

ag IFiz 4 & 3a3 s wrfee 2, saa
asF-a Lz THEMIAT gH 9T 3 F g
w2 feAw ¢ ®HT | gW IEY qGA X W@
wo | qg e @ fa oz o afes
WATET 1T TR QA TATEE For & AL
¥ ST FYRT HATHT FHI FCH q0AT 99
ErFeqT ®1 HIW[ aA1 70 | qlga Hiaq

17

fesgeamm i@ OF wa8 ageaqo, gad gqa |

gam § gfsas dgex ¥ fawd gg 707
1100 %00 897 g9 #7 IFF | A7 gl
arq 3 oY foed 3 |Te § TEH 172 570
wqq w1 qwam gar g, A admwda
ara A7 & 1/6 ferr—16. 6 THE
EHET A F g wew g A€ & | o g,

war o afen @9fad ¥ ag @ s |

yeTes & fufadt 50-56 T7@Z B SgURY
agfi @ o€ 1 1970-71 ¥ ug fasm
40 gHE ), a7 7 2z #1 N gReETeR

{RAJYA SABHA ]

(JVb. 2) Bill, 1971 172

GAT 48, 43 FUT FIT FT Figw 71 ¥~
GFC HET §  Hfqew W B, T
qTIT ZAT ¥ 83, 44 FAT & | FFU
I w1 @, 0@ 57 4%
g §9 gvd % feg foed i
Faw! W< far war ar, 3Ed @ 91 990
A% @A gA(, AT TW wWa WA g &
"E1 | TETEET | 91 o fue 9g &, a7a
frar srar & f& 22 %0 s9@ o1 FEA
TFATA ZT 3¢ 6 WTE 9F SHFT TaTEd
FTE 72 aF TH1 @7 | 7 Agy g s iwwa
Az wizarmm @z J g #iw grigy
#8, Wroga wfeaw & fewa & ot
ArTE E | AwA, IT 8T ¥ 3500 FUE
77 @S FIA FAZ 50 FIE 690 F7AF
s @ ot w0 1, 5 o@E aAr § 59
fir ez Aee &1 qATET 7 OW@E A 11
qTHE qF WA & | q8 AE TH g ——AAT
T fafarer mga & awrg s am @it 2
fw gt a% f& w9 cFgaw 1 T06 §
q% 1965-66 A W1 35 FIIT Eq7 90
AT 9T AT 1969-70 W 120 T YT
K199 Faran 58 7fees dge ¥ gy anz
T AN 2 qTE F 6 TG T @ | AT
THAT @ OHT WRdT 8aE7T H T dndl
W s war §Yar aa g fewr # wiftear
THr gfas 0 |

gafae & oF @ Fgar 'mgm g f¥
gr ufems axex Y g A E, e wEa #
fqei«ﬂfmg} WIT ATy UE

sfafadt & sawr gfzgswm =nm, | Tar i fr o ofsrw wer # @2

91 GHZ 47 |

AR Y wiaF f2a T Higg A 7€ 97 |
g f oY 81 wvfagi§ 34 4 493 1969~
70 ¥ 22,27 ®UAT FT TATH 9747,
afam ara & 7g 99 a0 f o & 32
¥ FAH 75 FAT FT TFAW FAT AT
T FAFY QT TqTG ST 74T AT FAw qr=T
WS avg s gfew e §

woEa &1, wET W qe, sl gar-
@ w@ T §), T g g -
'mﬁ? fao ow wfer &tz amda &5
ST A T WL AW AT TwEATHY o7
oF 30 A ad ) e, el ot & o
srAr afevrqor fear ar sad 7g e
ar fr ‘S oifefmws = dhade
g arft sl wy ddeile W

W ATV A FE & gawy qarer | fewer faar ST AT 6 €T I



173 Pimntt

AT FTET T WY AT A Ty Ay ) witE
SATAZTE AT At § Ate a1 9u< & wrfadi
¥ wgr d, wtdw (s1z) e ¥ froag
afeas aFe A § afers sperkfen awex
¥, fod v 77w sqriaa @i § o o
wfaar & fan € 3% faw 7 ofers daee
§lew w3y @ 97 2, 3a% farg srowTg
T3 wEdEE & W) d2z i § wre
%1 fa7 o feqm gad adt & &
28T ugt g7 9% fgar sar &1 qufag
4 ag fadzn w@r T § v e a@ ®
fRerd @i 71 490Gl 9 qar war @
3% 71 A arrw A1 Hifad @ @ ofems
A% w1 9717 ¥ faq v agr Fwcaang
WX qwITr &1 gaw A wdw #rfag
adr feafa gae wddr o o, ofga
@I & FTE HATE g0 a7 ATFA
#T oA W FE W IF G F 1 I
vy Efene o 9fgd 3@ @wTar @
g d7 o AFT @I 1< g (aqnr /1 5q
W Arach AT @ § 1 g A wraia g fw
faa a1 a0 = msoor fwar war sgi=
¥Z, 1 HIF ¥ o< 3256 A% AAY )
@FAIE | AR qg 7.7 A1 qrer £ Afaw
ag gt Tt i gasr Tfee ogd @ agr
ar wzr | {E wedr g o € f' o sawr
gifez 21 8§ HIGHT  WT4R
gz q@gAT fww wiw v Sfw ad
wEd "W A FAF sdarfon A
wer q7 7€ Mz @YX qg AT IW
fgs was1 Wriwz 9= W@y T Far

fr 3 7 fra gt alk am faee
et F f& @ % N oww ¥

#w7 Famal @ Csdragm 61 A1 gars
fagrarar =l q ar gany s aft kg
T A faau g wdg aaaT S Aqr e
stifea @t gadv adt #1 & | F9aT ag AT
¢ (o gttt & o wavfen gides § saw
qfeers Gz ¥ grar w1iga, a1 4 ag wgar
wrzr g T arey o &v § 0 Frfy %

[4 AUG. 1971 ]

(Jft. 2) Bill, 1971 174

7, 34 fza ofr Torw o9 g o
g% anr afes Agze w1 Pfearese 7@
§ o W1 G A #, DAm-
fafeew €. sa%1 o+ agy Fe1 91ge €,
I 9 FEEl A ATl A E
M 4 I8 77 e Fear W g
219 FEd §O ¢ AT FA 3B & | farey,
mer Fre zrafean, @ swfafes
# faaz1 wrAmEr sfawa & o fom
TAIE ¢ JHE =< g wa g (A H
I8 ag Amar TIgar g f# faer w1 wle-
JEWT &1 @A fFw T fagr @w
izt &1 aveaqy faw A fqar 7 9w f’a
st ¢ mac A fgd Hw oz wT
ATTR 2121 AT erwiwar ¥ f27 W
¥ AT W uaar 8wl & e s ew
3 3g7 7 g9 wewr wEwm F 7
HIT 377 A Al F2F F<A § AAR draT 1
FATT WeR A §, IA9 &I T @A §
AT Ao 7 WEA § Adv q0 9§ A5G
7

WU, Gl @ AL T AT B AR
2, ATRART T FG K1 a1 2, AHT G
TH qOEIT A g UT §h A4 qrw v fE5g
£ ow A SR 37 W w S
# a1t ¥ U% wdaran Teara 9w frar
BHCl 9IA ARTE THITE & 8"
F1 a9A g1 W oA foar sw faga @ &
Ffwa wEn  9C  FWET  UIIAFW
g fagr strgar ) S| T A FEM
far ag aaz qa f@ar @ &wr
o, M wifan wlmm 1 aew
fagr  #ix  qrEa @ A TEA
farar g ag ¢ 5 sfrzawm  wifen e
ATEE | 4 T FT% 99| g AL q qTY
@ g i Hifer v wr @ A
a @ W abdr @d ow ITward #
gweqr g< 2t ?

e AT W SYRY AF agar wgar

§ TATT ST ATRATIAT W AG T@ | |F WAE In qEWr F oW P FIRA



175 Finance

(At 7= (7]
75 ATa WA guTL &9 W AT A4 g
A v ¢ fw gawr aegr ow 4\ 590
FUF T GRT 9@y ) A 5 agar
FiEar g v osmrae draal ar
fgegeam TRy T AT
(& AT AT S aow w0 oAragl
W o q wiEr g ?

7l

qi g

AMA, OF FEEd ¢ At o4 #1a,
wiva &', 8T &1 arsegn agc A0 An

i FETIF o0 4 FAr T 0 wvewr qoloaT
f'ﬁ"%ﬁ 4f, gAY TS | TRiATe
7, @ arar o 4 arafoar =t s
rsr’ran A =T I AN qEIR R G-TE
5T g U I e e e S T
A 42T Ba amaiwal ®Y v lza A]
wid Figdl 31 7@t f@ar frar aee e

WIT q@ 0 iz e &y oA
arfaar v teasfag fear gy, @ @rd
i Adt ¥ 1 g WA TN AW ¥

St GRS SR B e I E O]
LC RO FRRE S IR e I

AGT AF TAZ T GITT &, $HA 5 75
LA KR C I - e I (el (O #
IEA Al 50 w43 @R ¢ AT Wi 25
¥ 3 d Mo, o frlve 0w
z, % apx ¥ o (ufas a0wwicd
FALT ARGT 159 20@0 FATFE 0

s, W gl ——

Dr. V. M. Dandekar, Director, Gokhale
Institute of Economics and Politics, Poona says
that the Government needed to invest Rs. 800
to Rs. looo crores every year to create more
productive employment to check poverty and
unemployment. Meagre provision of Rs. 25
crores would not even touch the fringe of the
problem, but only create unproductive
employment through payment of doles to the
jobless.
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THE VICE-CHAIRMAN (SHRI A. D.
MANI): Please try to fmhh because there is
one more speaker from your party and I want
to accommodate him alio.

SHRI NAWAL KISHORE: We will
accommodate him. I am just finishing.
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o Fifafess GRET rar g « guTL It OF
Z ¥ Fad) a1 red wfraTe fwar 4t &
AN F 300 g Sfia g o
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FI FY 7E I 7 o Y wE A HT T

1 qar way g f& 2@ I wEd
AT Jo Tro & gheamorr 71 23 & a7 @Y
TE0 8 1 0T 9914 § AqOw A ) qF oeviuE
AT gadl faar s, woere A adt aw
sa%l aff fzar & 1 q& 9@ wefrom Farar
war qr At w gEtww v sofgw
feale e srawgward 1 =@
A ¥ o ot 3 fad s
qr  =Fgrn wgr 9 i 28, 30 T
14T T FRW K =2Ar g §o gl
fawi # &w @ ¥ fag #fem gw @
i #) fai? i) qar adf faw Ao
EI1TS | AT Y | gWE AT G F wgrer
A3 &, TRTEE &1 G 2, 9 aga fawe
gt @z gt goadl v e §
=g g for aewie gav s R @ 9
sg At uafm e v o qa § q @
qM gwi FAT AR § A & sl
o A1 Tq 24 1 ogervvra fafae qam
5000 & 7500 *7 & o717 I gL F{
Frgar g e gwmanh g fendiiz & aw A
FH 10 9AZ Y Ay | aafEgEz
senta W fewm @mm, A
A @ql F Fl Fwd F A
W) 7 7§ 1 9T WA FY age fasre
% forer 3 =rvgery # o Pevmeiiergaiom & ey
TR Fwa § AvE S a7 q1a 459 8w
3 T & aite F o) oe B gy A f e
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A B AT FY FUAT § IR WY o
A AvAdTEm w7 ) a1y faadh ¥ 9
Wt e, A eIt T wrg § ay ey
a1 g e ar@ O aaz o famay § o0
Frifea v % foafed & v w@
Al uT smm A Az wifew won
vagT et 72 7Y oite 4fadi ¥ 9w
¥, wreafa w@a ¥ @ vawaal § g
T A< oY 23w g Ay A faar s
T® @<g A% IV F wrrar g gwwr
sfgw 8 sfas wroar 3w Y g W
TET HE |

THE VICE-CHAIRMAN (SHRI A. D.
MANI) : Before I rail the next speaker, I
would like to mention that there are four more
speakers who would like to be accommodated
to-day and I want the Members to bear in mind
that the time has got to be restricted for every
speaker. Therefore, I would like the Members
to confine their remarks to within 15 minutes.
Mr. Goray.

SHRI N. G. GORAY (Maharashtra). Sir,
this discussion has given us an opportunity to
review the economic situation in the country. I
had expected that the Finance Minister, while
submitting bis demands and the Finance Bill,
would really take a survey of the economic
situation that has developed in the country after
the presentation of the Budget. Sir, nearly two
months have eclapsed since the Budget was
presented and even within this short period, I
notice lome very disquieting trends which are
likely to upset the apple-cart. When I had an
opportunity to speak on the Budget I had
mentioned two limiting factors which I found
the Finance Minister had not taken note of. One
was the vagaries of the monsoon. When I
mentioned it, the Finance M'nister asked me
why I was afraid that the good monsoon that we
had for the last three years would not repeat
itself. Then I had said that there was a cycle and
it is very likely that after three or four
successive good monsoons this year the
monsoon may not be as good. I am very sorry
to find th-it what I had suspected has come true.
I hope that the situation will improve. But as
the situation stands today, it has to be admitted
that we have lost the kharif crop In the northern
part of India it is because of the excessh'e rains
which almost destroyed the entire paddy crop.
And in the south of India, in Mysore,
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[ShriN. G. Goray.] in Maharashtra, in
Andhra Pradesh, there is no monsoon at all.
The Chief Minister of Maharashtra has come
out with a statement that the situation is likely
to worsen because there is no monsoon. Even
today there are 10 lakh people working on relief
works. This is the position. The other point that
I tried to raise was about refugees. At that time
the idea was that the refugees would go back,
the situation in Wan-gala Desh would improve
and this would be only a temporary burden that
we shall have to shoulder. And there again I
had pointed out that the number of refugees
will swell and those who had come here may
not go back. Now we are being told that the
number has already gone beyond 8o lakhs and
it is likely to reach one crore. That is what my
friend, the Minister of Labour and
Rehabilitation, has told us here. These arc the
two most disquieting features, and if the
number of refugees goes on swelling, within a
few months we shall have two armies to
maintain; one the army consisting of our
jawans and defence forces, and the other of
refugees. And the expenditure involved will be
anything up to Rs. i ,000 crores. This is a
terrible burden and it seems that we are
helpless in the matter. We are only expressing
our pious hope that they will go back. We are
saying that Yahya Khan will be .compelled to
revise his policy, that Bangala Desh will come
into existence and all these refugees will go
back to their hearths and homes. Here again on
this occasion let me tell you frankly that even
if the situation were to improve in Bangala
Desh, not more than io per cent of these
refugees will go back. Those who have come
here are likely to stay and therefore, this
burden will be there for us to bear for a long
time to come.

The third factor is at that time the entire
structure of the Budget was supported by two or
three assumptions. One assumption was that the
price level could be checked. The other was that
the key industries would yield more and more
profit. What has happened now? If you look
around you will find that the prices are iteadily
going up and the Government has to confess
that they have no remedy to check the prices.
When the Finance Minister 3aid here that there
should be consumer resistance, I really do not
know whether he was cutting joke s>t the
expense of the consumer or whether he really
had any idea as to how any consumer resistance
could be organised in this country. What does
the consumer do. ? Our country consists of
mostly villages. In a village
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there may be a single shopkeeper or in some
may be there are two. This shopkeeper may
also be the Sahukar or perhaps the richest
peasant in that locality. He may also be a
Sarpanch. Do you mean to say that the
consumers who are at this man's mercy will
organise resistance movement ? If a man of the
status of the Finance Minister is openly saying
that there should be consumer resistence, then
I will tell you that that resistence will be
something like what the Naxalites are doing
today.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : I think he meant the big cities.

SHRI N. G. GORAY: Even in big cities,
how do I resist the price rise? As soon as they
hear that the budget is coming even before the
budget proposals are put across to the people,
the prices start going up. Therefore, to say that
there should be organised consumer resistence
is to just throw up your hands and say that so
fur as government is concerned, they cannot do
anything. If people are prepared to do
something, well let them do it and they will
have the blessings of the government. It is
really a plea for remaining idle and inactive. It
is a confession of your helplessness.

So far as public sector industries are
concerned, they are the key to our future
progress, You mu3t have read in the Financial
Times and other papers that the entire
prosperity depends on some of the key
industries and one of such key industries is
steel. Unfortunately, in this sector, in spite of all
the efforts that we are making, it refuses to
become solvent. There was the other day a big
crash in the Rourkela steel plant, I had asked
for. a report and I have got it from the trade
union people there. I'will only read out to you a
couple of sentences. They say that the plant will
lose to the tune of Rs. 30 lakhs per day in terms
of p'(.K'luc.tior.. This is magnitud : o f the loss.
They also sy that perhaps,it will take six
months to bring it to the former level of
production. Let us calculate. It is not only loss,
but it makes it impossible to pursue your
constructional programme because steel is the
essential commodity and when steel itself is not
being produced in sufficient quantities, you
have to import steel and you find a report in the
press that the prices have shot by Rs. 500 per
tonne, This is the position. When there is some
talk of mini-plant?., then  people ask:
"Why do you want
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to give it to Birlas and Tatas?" I would like to
urge upon the government to have 1 his
industrial policy resolution thrashed out once
again. What is it what you want? Do you want
production at any cost? Or do you want no
production? I am a socialist and I am all for
public sector. I do not want to increase the
stranglehold of monopolists. But at the same
time I want production. If it is not possible for
us to increase production in the public sector I
will rather give that right of production to devil
than import essential commodities from
outside. Let us think about it in a realistic
manner. What is the use of saying that we do
not want to increase the mon-polies? Then start
production in the public sector. You do not and
can't start in public sector. If you start, the first
thing is that you start losing. The whole thing is
mismanaged. Then let us try to find out
expertise in the public sector if we do* not have
it. If tatas or Birlas are prepared to start it, let
them start and later on, if necessary, you can
take over their industries. Instead of importing
tractors, let us produce tractors here. Instead of
importing fertiliser, let us produce them here. If
Tatas are ready, let them do it. Therefore, let us
not be copy book Marxists or socialists. Let us
try to be realists and let us try to undertsand
what the problem is and how we can face it. If
we cannot face it through the public sector, let
us try to do it by encouraging the private sector
which ultimately you can bring under your
command. So, Sir, that is the point.

Then, Sir, I was surprised that the Finance
Minister was saying that he has reduced certain
taxes, etc. But, Sir, why is it that the Finance
Minister refuses to touch the pockets of the
rich peasants? After all the discussions here
and when he knows that more money will have
to found and he has also already told us that a
Rs. 200 crore-budget will be submitted by him
in a a few days and more demands will be
made, why is it that he refuses to touch the
pockets of the rich peasants? Sir, I am not
against the rich peasant. But let him pay when
he is able to pay, because we are going so
much for him; we are building dams for him ;
we are giving water to him; we are giving ferti-
lizers; we are giving him price stability; and
everything is being done by us. So, let him also
do something for the nation too. Yesterday, we
were told that there was a Chief Ministers'
Conference to consider the ceiling laws. When
the Chief Ministers were there to consider the
ceiling laws, why did you not ask them why
they were not ready to raise additional
resources
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by taxing the rich peasant? Everybody seems
to be afraid, because the basis of our electroal
victory is in the villages. And, Sir, the whole
electorate is under the thumb of the rich
peasants. Therefore, it is a political decision
and not an economic decision at all. I would
beg of the Treasury Benches that they should
not look at this problem from a p >Itical angle,
but from an economic angle.

The next point, Sir, that I would like to
make is that we were told th™.t Rs. 50 crores
has been set apart for removing unemployment
in the rural areas and Rs. 25 crores for
removing unemployment in the urban areas or
for the educated unemployed. Now, Sir, I wold
have been very happy to know the steps taken
by the Government so far. Nearly two months
have gone by now. Have you made a start? If
you have made a .v.art, please let us know in
what States you have made the start, what kind
of measures you have taken and what kind of
organisation you have set up. Otherwise, Sir,
as pointed out by me earlier and I would repeat
now, the money will go down the drain. Rs. 75
crores will be just a waste. It may be utilised in
increasing the patronage of certain parties or
groups and nobody will be the better for it.

Sir, these are some of the point3 that [
wanted to place before the Finance Minister
and I hope that in his reply he will shed some
light. Thank you, Sir

THE VICE-CHAIRMAN (SHRI A. D.
MANI) : Now the-time is limited and I would
request the Members to confine their remarks
to ten minutes. I want I want to accommodate
two more speakers.  Yes, Mr. Schamnad.

SHRI HAMID ALI SCHAMNAD
(Kerala): Sir, speaking on the Finance Bill , let
me restrict myself to the developmental
activities of Kerala and how the Government
of India was helpful in the developmental work
in Kerala.

Sir, when the financial allocation * are
made to the States, the needs of the States
should be the criterion and not the political
considerations. That is absolutely necessary,
Sir, in this respect.

Sir, land reforms have been implemented
in Kerala in a very speedy way thanks to the
Achuta Menon Government. All Sections of
the Land Reforms Act have come into force.
The total financial commitment  for the
implementation
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[Shri Hamib Ali Schamnad.]

of the land reform programme is very high «nd
so, Sir, financial assistance should be extended
to the Kerala Government if the Centre is very
serious about the implementation of the land
reforms because many of the small Lmd-
holders in Kerala have been turned out of their
lands and they cannot get any loans and they
are actually on the roads. These land-holders
have become the respected beggars in the
country. It is aboslutely necessary that they
should be given some financial assistance or
whatever Little compesation. The burden is
very much on the Kerala Government. So the
Government of India should extend financial
assistance to the Government of Kerala if they
really want us to implement the land reforms in
Kerala where that is going on at a very high
speed.

Sir, another thing to which I should like to
draw the attention of the Minister and the
House is that fisheries development is one of
the most vital aspects in our overall national
development schemes. Apart from earning a
considerable amount by way of foreign
exheange it also supplements substantially the
food problem in Kerala and other southern
States. Kerala is anxious to take up the
development of fisheries in a very big way. The
Government of Kerala prepared a Master Plan
involving an expenditure of Rs. 366 crores and
submitted it to the Government of India as early
as in 1969. But no sympathetic consideration
was given by the Government of India. The
Government of India indicated to the Kerala
Government that Kerala State should make
provision in the Fourth Plan and subsequent
Plans for the implementation of the proposals
embodied in the Master Plan. With limited
resources available in the State it cannot be
possible to implement this Master Plan which
has been prepared by the Government of
Kerala. Kerala wants cent pier cent financial
assistance from the Centre during the Plan
period. The Kerala Government especially the
Minister of Fisheries, Mr. Avukader Kutti Naha
Saheb, has written letters after letters to the
Prime Minister of India and also to the Minister
of Food and Agriculture. They did not respond
so far.

I also draw the attention of the House to
the miserable living conditions of fishermen
who live in Kerala. It is estimated that there are
approximately seven lakhs of fishermen in
Keala and they live in the  coastal areas in a
most  unhealthy
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" and unhygienic condition. They live just like
animals in these areas. The Government of
India was asked to give a special grant of Rs. 2
crores for construction of fishermen colonies in
Kerala. I would appeal to the Government of
India to consider the plight and miserable
condition of lakhs of fishermen who live in
Kerala in a most unhygienic condition. They
should be helped to construct their colonies and
their houses.

With regard to the industrial development
in Kerala, Sir, it is not at all encouraged. There
is a proposal to shift the centre of Marine
Products Export Promotion Council office to
the Centre. It is really injustice. Seventy per
cent of t! e entire export of marine production is
from Kerala. As such, this Marine Product
Export Promotion Council office should be
retained in Cochin itself. That is absolutely
necessary, Sir. Kerala demanded petro-
chemicals. The Cochin refinery is being
expanded. This will provide jobs for our
hundreds of young boys and girls.

With regard to the textile mills, (wo textile
mills have been closed down in Kerala, and it
is high time that the textile corporations should
take over these closed mills as has been done
in many other cities like Bombay.

Cashew industry is very important, and a
vital, industry in Kerala, giving jobs not only to
men bu also lakhs of women folk. The Prime
Minister has promised to give Rs. 50 lakhs for
taking over the cl sed factories. But so far that
has not :>jen done. The Government should
see that these closed cashew factories are taken
over as early as possible.

With regard to the coir industry, Sir, it is
also in a crisis in Kerala. The Government
should set right this coir industry that has been
going down in Kerala.

Kerala is a very progressive State which
has set an example to the rest of the country in
the implementation of land reforms and in the
bringing of all other progressive reforms in the
country including the nationalisation of
plantations which if ahead of all these things.
As such, it is the duty of the Government of
India to give suitable financial help to a State
which has come forward in all progressive re-
forms so that that State also could come to the
level of other States. If you leave a backward
State alwayi in backwardness out nation will
not progrexs.
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SHRI KALYAN ROY (Wait Bengal)
Backward remains backward; forward also
becomes backward-SHRI HAMID
ALISCHAMNAD: Take, for example, a
bullock-cart with two bullocks. Only if both
the bullocks are equally fed and are healthy
the cart will go smoothly.

SHRI KALYAN ROY: That symbol has
been changed; ;iow it is the cow and the calf.

SHRI HAMID AT I SCHAMNAD: i am
not citing ii for election purposes. I am just
giving an example.

THE VICE-CHAIRMAN (SHRI A.D.
MANI) : Leave the bullocks out: and come to
the point.

SHRI HAMID AH SCHAMNAD

On the other hand, if one bullock is semi-
»<arved the cart would not move smoothly. So
also, all the States in India should be given
equal status; they should be given equal
financial help ; and a State which is in a
backward state should be given more help so
tha.t that State can come to the level o.f other
States and so that the nation can go from
progress to progress.

THE VICE-CHAIRMAN (SHRI A-D.
MANI) : I would request Mr. Appan to bear in
mind that I have to accommodate one more
speaker so that we have four speakers witnin
one hour.

SHRI G. A. APPAN (Tamil Nadu): Mr.
Vice-Chairman, Sir, first of all I should thank
the Finance Minister for the able way in which
he has piloted this Bill so far. There were
cases where Budget leakages were there and
many Finance Ministers had to go at times.
Thank God, our Finance Minister has esceped
this hurdle and he has beeD ably managing our
finances thus far. Whatever it is, let me offer a
few remarks which I have to make to the
Government of India and the Finance Minister
through you.

This is a taxation Bill Why do you want
taxes? A Government has to run not without
money. To run a Government, wc¢ need
money. For a Government to hav e money it
hastoraise taxes. Andwhowould like to pay
taxes very gladly? Even the richest man would
not like to pay any tax verv gladly. E\erybody,
would like to evade taxes but everybody wants
more amenities, benefits, services free
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most things free. But the Government hat to
run a id the Finance Minister has to get some
money somehow or other may be from the
right people who hive to pay at times and fi
om people vtho may not have to pay but are
still compelled to pay under duress and
coercion, to which every Government is
entitled according to politic!.

Mr. Vice-Chairman, Sir, the necessities of
life of a common man cannot be taxed. That is
the contention of most of our statesmen. Most
of the politicians also agree, hut some people
say "Do rot tax anything". The taxation has not
been in a realistic manner. Somehow the
Government of India has now taxed even the
ready nade garments. Who goes in for ready-
made garments? It is the common man who is
badly in need of some barrel to come up to his
body and even for a peisou who goes, out of
his exigencies and dire needs, to purchase the
ready-made garments at a cheaper cost. The
Government wants to tax them. Can they not
leave this item or spare this item?

Further more, Mr. Vice-Chairman, Sir,
when I was a small boy—I am talking of
1930's—a 4 cubic dhoti was selling at 6 annas.
Whai is the cost of a 4 cubic dhoti now?
Sir.it is Rs. 4 .50. I think atlcast 15 times
more and I know in 1930 the cost of a triumph
motor bike was barely Rs. 192. My father was
compelling me to buy it, although I was
getting only Rs. 15 at that time and I did not
like it. But what is the price of a triumph
motor bike now ? Now, it is Rs. 4,000, if I am
not incorrect. What is the cost of a car? It was
Rs. 1800 or Rs aooo in those days. What is the
cost of an ordinary third-rate car now? It is Rs.
25,000. But the Government has left things
pass unheeded without arresting the price-
level which hat risen to a balloonistic height,
to a bursting point.

The Government has to find finance*
somehow. They have to run the administration
ai.d the people also have to manage their own
affairs and everybody wants more money just
to make both c rls meet. Under these
ciicumstanccs, the Government imposes taxes.
Sir, it is all right that the Government ihould
have money, but there is no other way to get
money except by taxation? There are specific
canons of taxation in the economic philosophy
and geat politics. Have these canons of
taxation been properly and
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[Shri G. A. Appan.] adequately adhered to?
If these canons of taxation had been
sufficiently adhered to, I do not think
anybody's criticism on the Floor of the House
could carry any weight. But  because the
canons of taxation have not been paid heed to
in a proper way. according to the economic
philosophy, according to the
philosophy of economic growth, according
to the philosophy of industrial and business
growth, everybody is trying to tell many
things. At any rate, I can say that the canons of
taxation have not been completely adhered to
by the present Finance Minister. Why? It is
because the common people are hit through
taxation of tractoi s, "taxation of ready-mads
garments. Even the vacuum flasks which we
use to keep the milk always cold for our crying
children have been taxed at the rate of Rs. 5 or
Rs. 6. Can  you not spare these small items?
Even the Prestige cookers which are used by
a man, by a very ordinary type of people, by
officers and bachelors who do not have their
wives to cook their food have been taxed.
Why are you taxing, small fishes? I would
rather say that the Government of India and
the Finance Minister could have done better by
taxing people who could have been able to
pay rather than trying to force the poor people
through their throat and nose. Garibi hatao
is their policy. But do you mean to say that
these are the policies of  garibi hatao ? No,
you are trying only to compel the poor people
to pay through his nose. We can. At least
three-fourth of the land that India has is lying
waste-arable land, saline land, mountanous
land, desert lands, all these are lying waste,
further more even the one-fourth of the land
that we now cultivate is having only one crop.
You try to make an effort to utilise the land
for intensive cultivation. Than you can have
more income and the country can prosper.
You activise more employment.

SHRIMATISUSHILA
Where is the money?

ROHATGI:

SHRI G. A. APPAN: We have to find the
money. We will nave to discuss it. The public
sector undertakings are in whi'e elephant. I am
not against them but I have been warning the
Government not to over-employ people in the
public undertakings, particularly in the top
jobs. Try to reduce the top management
personnel at least by 50%. What we want is
the worker, not the top man, as we have in the
IAG where it was being managed by one
Personnel Officer like Mr. Basu pi eviously
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and now there arc 25 or 30 people. Try to

economise your expenditure on the top
management and in the public sector
undertakings try to effect economy in

expenditure on administration,on material on
paper and things like that. I have also been
telling the Government that for every public
sector under discussion, let us have a Watch-
dog Commitiee. If there is loss, within two or
three months try to make it up. Instead of doing
it, you bring out reports after a or 3 years on
the public sector. When the water has gone out
of the hole, you want to plug the hole. In the
Khadi and Village Industries Department what
we used to do was to have the accounts maoe
up every three months and if there was any
loss, we used to take action. If there was any
loophole, we used loplugit tnenand there.
Rather than doing it, you bring out reports and
statistics after 2 or 3 years. India is lagging
very much and it is a pity that our statisticians
should be tolerated by the Government for
bringing out statistical figures after 2 or 3
months and the reports after 2 or 3 years. Even
about printing you can have paper economy.
Now 1 nave this book and I ao not know what
is written in Hindi. Perhaps it is written in
Hindi 'Ninth annual rerjori'. Now why should I
cany this home? In Japan even a pin is not
allowed to waste. Even from waste paper they
create very many utility articles. Rather than
doing it, you are wasing-Let us not be
penjywise and paund-fo-olish. Let us save even
pin-ends and try to have economy.

About the nationalisation of the banks
everybody agrees that it is a good policy
but to what extent ? They open branches-—
all the 14 banks—and they try to con pete
with each otner in opening in si
lages. Now thet they are a'.! "l

s, why not they have branch of only one
bank in a particular place rat Lei 'ban have 14
branches of the different banks. Too many
senior officers are being r.ppo-inted in them
and even recently I saw an advertisement that
the T AC and the Tourist Development
Corporation are trying to train poeple paying
Rs. 600 01 R:. 700 per month as stipends. For
i Ph. D. or M. Sc. man we are not able to get
jobs on Rs. 150 and you want to select people
of your own and give them tiaining even with
a

A of Rs. 600. Tfi person is stuited at the
age of 16 or 17 on Rs. 600 how much would

he like to have when he attains the age of 60
?

You are trying no create greed; you
are tiying to create favouritism end
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all these things; rather than trying to get more
people with ordinary emoluments you are
trying to create only an upper strata of society
without caring for the common man.

THE VICE-CHAIRMAN (SHRI A. D.
MANI) : You conclude now. I want to call
one more speaker. You have completed all
your points.

SHRI G. A. APPAN: Now, the three
language formula.

THE VICE-CHAIRMAN (SHRI A. D.
MANI) : This is the last point I hope.

SHRI G. A. APPAN: I have one or two
more points.

THE VICE-CHAIRMAN (SHRI A. D.
MANI) : No, no I want you to conclude now
because I have to call one more Member.

SHRI G. A. APPAN : You know Tamil
Nadu is following the two language formula.
The mother-tongue is very very impoitant.
People say that through the mother-tongue one
can express things in a better way. It may be
true in certain cases but not in all cases. It is
not a gospel truth. It ii not an inviolable truth.
Certain people are able to express things in a
foreign language better than through their own
mother-tor.gue. Anyhow, why do you Want to
waste so much money on this three language
Formula? Is it not sufficient that you have the
two language formula? When with two things
you will be able to satisfy your needs why do
you want a third thing? Let the whole country
resort to a two language formula rather than
wasting colossally the poor man's money on
the three language formula. Mr. Vice-
Chairman, we are wasting money like
anything.

Now, with regard to Cauvery waters in
the unscheduled rivers you have sanctioned
Rs. 7] crores.

SHRIB.T. KEMPARAJ (Mysore) : Sir,
on a point of order.

SHRI G. A. APPAN : It is just like
pinching the child and rocking the cradle also.

SHRIB.T.KEMPARAJ Mr.Vice-
Chairman, I am on a point of order. What my
friend is saying is not relevant to the subject
before the House. It is on the Finance Bill that
he is expected to speak. 7—13RSS/71
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THE VICE-CHAIRMAN (SHRI A. D.
MANI) : You are a very disciplined Member,
Mr. Appan. You should conclude now. You
have made very good points. I have to call
Mr. Kaul now.

SHRI G. A. APPAN : One minute. Take
postal taxation. What is this? Did
Inotsaythatinigig-aothe cover was being sold
for i J pice whereas now it is being sold for ao
paise. Similarly telephone charges. 1 was
paying only Rs. 10 but now I have to pay Rs.
30 per month. Sir, the Government must
economise their Administration and see that
something is done. If you goon increasing the
rate for everything your performace will fall
and you will run into crores of loss, as is
happening everywhere.

THE VICE-CHAIRMAN (SHRI A.D.
MANI) : That will do now: I have given you
enough time.

SHRI G. A. APPAN
sentences, Sir.

Just  four

THE VICE-CHAIRMAN (SHRI A.D.
MANI) : All right; only four sentences.

SHRI G. A. APPAN: Let us try to
economise the administrative expenditure in
all spheres of activity; let us try 10 curtail the
excise duty on tractors; let us try to give
exemption for marginal cases in regard to
wealth-tax, let us try to encourage khadi and
small industries as much as possible to create
more employment avenues and to reduce
unemployment; let us try to develop small
industries and try to help the small farmers, the
marginal farmers and the poor farmers rather
than trying to belp the people in the higher
sector.

THE VICE-CHAIRMAN (SHRI A.D.
MANI) : Yo said four sentences. You have
done iht. You should sit down now.

SHRI G. A. APPAN: Let me once again
congratualate the hon. Finance Minister and
hope they will try to do something about the
points I raised.

AN HON. MEMBER : He has made very
good points.

THE VICE-CHAIRMAN SHRI A. D.
MANI : Yes, he has made very good points.
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SHRIMATI SUSHILA ROHAT-GL: Yes;
very good points. Sucb points are most
welcome. Mr. Vice-Chairman, Sir, I wish to
place a few general consideration- before the
House. In my opin'on,. the Budget should be
viewed as a whole What happens now is that
individual points are taken up, individual
grievances are ventilated ard individual
suggestions are made That is good upto a
point. What used to happen years ago was that
when the Finance Minister made his Budget
Speech, then there would be counter-speeches
by some leading Member of the Opposition
presenting, as it were, the salient features of an
alternative Budget. I think it is important to
remember that unlessyou outline an alternative
Budget, the various points of criticism are not
fitted into a balanced whole. One can suggest
that money should be increased on certain
projects. One can suggest that money should be
cut off from certain projects. That is not a
proper approach to the Budget as a wnole.

I feel that the main task of the Budget is
to generate a wave of confidence in the entire
economy. The Finance Minister was faced
with a very difficult task. He had to fulfil the
pledges made to the eclectorate. He had to
impose new burdens and ensure that they ere
equitably distributed. I think in that task he has
been fairly successful. He has not in any case,
to put it at the minimum, shaken the
confidence of the country. The confidence of
the country has been maintained and the tempo
that was generated by the general election has
been maintained in the Bad-get.

One must remember that the Indian

Finance  Minister works under cemin
limitations. Under the scheme of the
Constitution  the  Finance Minister has to

work under three limitations. The first
limitation is that he is not an economic Czar.
He has to work within the democratic process.
The second limitation is that he functions in a
mixed economy, that is to say, he does not
control the entire economy Even today the
State does not control all the commanding
heights of the economy. Thridly,~be works
within a federal system. We must remember,
when we make heavy demands on the Finance
Minister, that he works under these three
limitations  and it is in this background that
we should always endeavour to view the
Budget. By ai d large, the Budget has
generated confidc-nce, but in one respect the
Finance Minister is a victim of circumstances
beyond his control. When he 1

[RAJYASABHA]
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conceived his Budget the Bangta Desh tragedy
had not yet taken full shape and dimension.
Since the Budget was presented to Parliament,
the magnitude of the tragedy has intensified
and that, I think, has cast a heavy shadow on
the entire Budget proposals. We do not know
how these proposals may have to be modified
later. He has stated that he will not in the im-
mediate future introduce new taxes, but he will
have to come forward with new taxes sometime
or other. Otherwise, he will have to increase
deficit financing. Now, Sir, Government have
three means at their disposal, viz., tax, loan and
wha t used to be called in ancient times
debasing the currency and now it is called
deficit financing. Now, if you have less tax and
less loans, you have got to have more of deficit
financing. With deficit financingincreasing at a
fast rate it will be impossible for any Finance
Minister to control the economy. Large parts of
our economy are regulated in a free market.
Even today, the Finance Minister himself has
confessed, the prices of things which he ha.,
not taxed are rising. The general phenomenon
in which we are working is one of rising prices.
I know and I appreciate that a great deal has
been achieved by a moderate deficit financing.
I believe that without deficit financing the great
developments that we have seen in this country
would rot have been possible.
i
I recognise that it is one of the mean of
governmental financing. We talk so much of
division of revenues between the State and the
Centre. But the Centre possesses enormous
powers—i 1 is the monopolist of the legal
tender—and that power has to be exercised with
discretion. Otherwise it would be impossible to
control the rise in prices. I have in my life lived
in countries outside and seen what galloping
prices can do and what havoc they can work to
the economy. Fortunately we have not yet come
to that fate and God forbid, we should even
come to that fate. The fundamental task of the
Finance Minister is to control deficit finance.
It is no use devising half measures. They are
good to a certain extent. But ultimately it will
depend upon the measure of deficit financing
that he resorts to. That element has to be
carefully watched. I have watched the rising
trend of prices in many countries, and I have a
feeling that so far as India is concerned, if deficit
financing is kept within limits, three to four per
cent, in a year that would be a moderate thing
and the economy will be able to absorb it. I
believe that a moderate rise in price has occurred
in history alongside industrial
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activity and industrial prosperity. That
happened all through the ioth century. In
itself moderate deficit financing is not
bad.

[MR. DEPUTY CHAIRMAN in the CHAIR]

It is not bad provided as a result of deficit
financing prices are held with three to four
percent limit. But if it goes beyond this limit
it would tend to upset the  entire economy.
What is the use of confining ourselves simply
to rising prices in respect of pressure cookers
and other items of articles? They are
certainly important. But what happens is that
the general rise in price cats into the wages
and emoluments of al I those who have got
fixed incomes. It is no use saying that
deficit financing will be watched.  Limits
there must be firmly set, and in that, the Fina-
nce Minister has to be in close touch with the
Reserve Bank. I remember one Finance
Minister who told me that his method was
to work by instinct. And he had in his room
charts indicating the rise in prices, the various
changes in the economy.  Finance Minister
must have a balance in his mind of the
rhythm of the entire economy. And 1 know
of no other method of achieving this result
except that he should have charts—-as I
believe he has undoubtedly—in which the
various changes that are slowly taking place
in the economy are watched by him. There
should be a sort of control room which
should be devised in the Mini?try of Finance,
not a nominal control room. I was astonished
in one of my visits to the Planning Commis-
sion to find the room where charts were
displayed, very rarely being visited by the
members of the Planning Commission. And
in this  complicated world where
economic phenomena are getting more and
more complex, what is vita! is that all the
changes that are taking place should be
summarised in the form of statistics and
charts to avoid the human mind. The
human mind must apply itself to the
economic phenomena as a  whole and
follow its rhythm and changes. Unless that
happens, it will be impossible to control
the situation- I have seen such rooms in
Britain, in America, even in a small country
like Malaya. We must also possess
such a room, a vital room which all the
officers visit and where, in front of the
charts, they can review the position.
Otherwise, they will never get the rhythm of
the economy, they will be always lagging
behind the changes. They should forecast
the changes. Unless they have the instinct
tojudge the shadow of the oming events,
which 'bey can do only by
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assimilating the economic data properly
presented and properly analysed and which can
be absorbed by the human mind, effective
measures will not be divised. We are passing
through critical times. The main test of i he
success of the Finance Minister will be that the
rise in prices should be moderate and effective
steps should be taken in that direction.

HALF-AN-HOUR DISCUSSION RE-
LOANS TO SEN RALEIGH COMPANY

SHRI KALYAN ROY (West Bengal): Sir,
just now we were having a discussion on the
affairs of the Central Government. There is
infinite demand for cycles poor man's
conveyance. There is no crisis of market. We
can manufacture any number of cycles. There
is a very good export market for Indian cycles
and the Sen Raleigh Company was exporting a
large number of cycles.

Sir, Sen Raleigh Company and it® allied
units in Assansol and Kalyani have the biggest
cycle factory. Together, Sir, they employ
nearly 10,000 men. But since the last six or
seven months the factory has been closed
down. Ten thousand workers and their families
have been thrown out in the streets. Not one
naya paise of retrenchment benefit has been
paid. No wages have been paid to them. And
Who is responsible for this?

During the last twenty years, when the
factory was set up, there was not a single
strike. There were no labour disputes. There
has been nothing whatsoever for which the
workers can be accused of for disrupting
production. Who are the criminals now? The
criminals are the Managing Directory, the
Corsican Brothers, Mr. Abhijit Sen and Mr.
Sanjoy Sen. And now the union belongs to the
C. P.M. which has never raised any industrial
dispute.

Sir, after the closure of this vital factory
Mr. Sanjoy Sen has been made the Chairman
of the Bengal Chamber of Commerce. He
talks of curbing unemployment in this country.
Sir, these two men have cheated the company.
They have looted the company. They have
cheated the Government and the shareholders.
They have cheated the workers. These two
men are guilty of gross financial irregularities
of serious misuse and diversion of funds, of



